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LUCKNOY D:NGH, LUCKIOW,

irit petitien é-;a.\ 53292 1980,

Mehinder Singh Nila, aged abeut 56 yoars ,
son of late Sri mwil Singh, resident of

sesesse pPotitioner

~ of Cemunicationsy Ceverngent of India, New Delhi,

“$. The Dirvecter Ceseral Pests E‘thgrwlp
Department , Gevermment of Inias, New Delhi,
5. The Gemeral lMamager, Telecemm

mhy MI*MD Lucknews

catiens PPN Y

4e S2i. N.KJethur, Ceneral Nenager,
. U.r.Circle, Hasratgenj, Lucknew.
~’54 The Divisienal Bngineer Telegraphs, Delwedun

seees Oppesite

Partiee,
WRIT PETITION WHIER ARTICLE 226 OF TUE\COMSTITIIIEN
\

OF TiDIAs

_ The hukble petitiener, named abeve mest respectfully shewethy=
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LUCK‘TOT'.

IN THE HONOURABBE HYGH COURT O JUDICATUNE ALLAHABAD AT

Jritv Petitien Ne. of 1980

rj.s.ﬂilﬂ senee sseso eses e Petitiomr
Versus

Unien of India and ethers esese P Oppecite parties

”» ANEXURE NO, 13

Iy THE HONOURABLE HIGH COURT OF JUDICATURE AT ALLAMABAD
LUCKN®Y BENCE ( LUCKNOW)

Writ Petition Ne.143 ef 1976_ b

M.S.Nila osene Petitiener
Vs
Tnien ef India and ethers essee Oppe Parties

%///f JRIT PETITION UNDER ARTICLE "226 OF THE CONSTITUTISN OF INDIA.

Luckner dated July 16, 1979 ‘

‘ HON'DLE: U,Co SRIVASTAVA , J &
i HON'BLE X.N, GOYAL, J

( BELIVERED BY HON'BLE K.N.GO0YAL, 7 )

This petitien was filed fer a writ ef mandamus te direct the

Unior; eof India te allew the petitiemer te cress efficieney bar with m

effect frem 10.8.1972. Learned Ceunsel fer the Unien of India has

infermed us that this relief has already been granted te the petitiem

-ner during the pendency ef the writ petitiem. 0n behalf ef the

potitioz_ux" it was urged that anether efficiency bar bas fallen due

made and the questien did net arise at the time the writ was filed.

Accerdingly, ne relief ceuld be granted se far as the present

petitien is cemcerned. The ether reliefs have alse beceme infructueus

in view of the fact that the petitiemer has already taken veluntary

retirement, frem service,

from 1.8.1977. 80 far as the same is cencerned ne demand has yet beea



Amnexure 135 centd p.2

On behalf ef the petitliener it wos peinted eut that the
petitiemsr ceuld net sppresch the appellate autherity in regard

$e the cressing eof eifficiency bar which became due en 1.8.1977

due te the pendency ef this writ petitiem. If se , the esme can

ulsd be represented te the suiherities which weuld censider the

sSame .

Accerdingly , the writ petitien is disnissed , Mo order as

te cesta.

2d/= U.CoSrivactave, J
K.N.Goyll s Je
Mlsiiltndi f'
Db &
ADVOCATE;

HIGH COURT, LUCKNOW,

%
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IN THE CENTRAL ADMINISTRATN E TRIBUNAL, ALLAHABAD,

CI RCUIT BENCH, LUCKNOW,

T.A. 669/87(T)

(Writ PetitionNo. 1032 of 1980)

M.S. Nila ...Petitioner.

versus

Unionof India & others «eeRespondents,

HON, MR.D.K. AGRAWAL, JUDICIAL MEMBER,
HON, MR. K. OBAYYA, ADM.MEMBER,

(Do K. AGMWAL, Jo NL. )

Writ Petition No. 1032 of 1980, filed inthe -
High Court of Judicature at Allahabad, Lucknow Bench,
Lucknow on transfer to the Tribunal under the provisions
of section 29 of the Administrative Tribunals Act,1985 \‘
was registered as Transferred Application No.1032/80(T)
as indicated above. The petitioner was given notice.
by the office of the Tribunél.The notice has been
returned back with the report tha; the petitioner has
eXxpired. The petitioner was representing himself and
did not.engage any other lawyer. In fact,he, it appears
enrolled himself as an.Advocate after his retirement,

Therefore,he was himself pleading the case.

4 The facts are that the petitioner was employed
as Assistant Engineer in the Departﬁent of Telecommuni-
cations. He was aggrieved on account of delay caﬁsed
in allowing him to cross Efficiency Bar,which was dueuf

with effect from 10,8.1972and 1.8.1977. He finally



: . / o~ '
o ?/1/

“ retired from service on 10.4.1978.The prayer in the

. Writ Petition is for the consequential lenefits which
would have accrued to him, had the orders for crossing
the Efficiency Bar were passed without delay i.e. if
he were allowed to cross the Efficiency Bar from the

due dates mantioned above.

3 Since the petitioner has died and his heirs have
not been brought on record, the Writ Petition abates.

Consequently, the writ petition is dismissed as having

ab#

g ey ) A
(K. |OBAYYA) (D. K. AGRAWAL) 2/, 3 <

ADM,MEMBER : JUDL. MEMBER

¢d with no order as to costs.

Dated the 21st March, 1990.



M T T P R R

M. S, NILA =

(Qelebman S~ ferm) sy

f) - '!‘ 2 ‘/ =

3 WM gjd’\ k et l AA«\‘) -~
L o T JJ\»-; - A

Coarkc Fer w, o l08]- bst

M. S. NILA
B.8s; DPA; BE; LLB; DL1: DLL; PGDC;

1ol

Administrative Law
in

India, UK. USA, curity

Australia, Cunda &  Jurisprodence & Lega)
History in ludia &
England.

ADVOCATE,

'URT, LUCKNOW.

L Cne mic

'
]

Qe
(4~

France,




o 65

W (DA ‘
\ o4
= a s 7;37, /// IZA/’?:/\ 4, N
4 A~ (:; "7'19,/:,

C.A. o G.M.T.

m--n’uunnun.u-




I)377

LR

M

— 2 —
1e That the petitiener was gppeinted as cu-ole service
Telegraphist en 101141947, in a vacancy reserved for War Service
Candidates, under the 'eppesite party Ne.3, after the petitiener was

released frem the Army, in 1947.

2e That ea 10.8.1962, the petitiener was premeted as an
Agaiatm Engineer in the Telecen' mmmorinb Service ¢lass IT in
tlg same department _undar eppesite party Nes2. The petitiener was
confirmed on the said pest en 14341969,

3 That during the aferesaid peried ef service ending
14341969, the work of the petitiener was found te be satisfactery
and he was net served with any adverse entry, frem his cenfidential
recerds fer any year. The eriginal pay scale ef the petitiener wag
350-25-500-30-590, E.B,50-800 B,B, 30-830~35-900, This soale of pay

wes revisedfrem 1.1.1973 as 650=30=740~35=810=Ef. 35=880=40=~1000-5,3,

wd 0=1200,

& That the petitiener was due te cress Efficienmcy Bar en

10.8.1972, at the stage ef Pe590/- permemth in the eld scale.

5e That the petitiener was neither infermed ef the decisien

te step him frem cressing the efficiency bar en 10.8.1972, nee he was

paid the salery which he was entitled te draw en cressing the said her
The petitiener made several representatiens te eppesite parties 2 x=x
and 3 but received ne smswer te his cemmunicatiens, The petitiener
therefere had te file writ petitien Ne.143 of 1976, befere the
Lucknew Bench of the Allshabad High Ceurt fer the issue of 2 writ er
order in the nature eof Mandamus cemmanding the eppesite parties

to act accerding te law.

Ge That the eppesite parties maintained defiagnt attitude

tewards netices served by this Heneurable ceurt and did net file eny



o 3
counter ~affidavit till en 134341979, after lapge ef abeut 7 years
the oppesite party Wle.3 , allewed the petitiener te cress the
efficiency bar frem 104841972 vide his erder Ne. Staff/M=3-2-
EB/Ch.II/1 dated 1343.1979, without explaining te the petitiener
gnd the Hentble High Ceurt, why he ceuld net issue the same erder
ot 10.8.,1972. The true cepy ef the said erder is filed herewith

as annexure 1 te thds petitien.

Te trlizt the petitiener was kept in suspense gnd subjected
te unbegrable ageny, distress, idignity and herasement, fer tho‘
whele peried eof abeut 7 years. The metivatiens amd circwmstances

have been stated in seme ef the paras ef this writ petitien.

8. That during the aferesaidf peried of abeut 7 years
the petitiemer,while suifering frem unbearable erdeals and
tribulatiens, became entitled te amether valuable right. His
cressing of efficiency bar at the stage ef B.1000/= per menth
in his aferesaid revised scale, became due en 1.8.1977. Again
the eppesite party We.3 meither p.ssed any #dpr allewing the
pt:l.t;ioncr to cress hig that efficiency bar, ner he infermed the

petitiener ef being stepped at the bar,

e That the petitiener strergly believes that the real
reasen for the inerdinate delasy of abeut 7 years in passing
erders aboﬁ{ cressing ¢f efficiemcy bar frem 10.8.1972 and alse
gtepping the petitiener at the efficiency bar at the stage ef
1541000/~ which had becene dus en 1.8.1977 after abeut 2 years
ol 43{1;5‘.19_’79, :ﬂu by the eppesite party Noad, v:ldc‘h:l.- mest
unressensble and unjust erder We. Staff/M-3-2-EB/GH.II/1 dated
314341979, filed herewith as amnexure ® te this writ petitien,
,\ﬁ’& due te malafides as shewn hereinafter,

10, ~ That the petitiener had been 2 dedicated public
servant and had & zesl fer uphelding andf causing te maintain

purity ef Public gdministratien. While the petitiener was
-1
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working under the eppesite party Ne.4 he was grieved te

knew the cerrupt and unwerthy cenduct of these functiensries

end reperted several instances of these malpractices te the

higher autherities eof the department. True cepies ef twe such
ingtances dated 19th Janusry and 12th December 1977 are filed
herewith as ammexures 3 and 4 te this writ petitien, In brdef,
Aanexure 3 is a press repert em the emuggling activities ef an
officer whe entered Nepal en the autherity issued by eppesite
party Ne.4 Sri N, K.Mathur, whe had ne jurisdictien er pewer te
igsue such an autherity. simil_a.rly, annexure Ve, 4 is an erder
te enforce 'Begart under the zarb of an appeal as issued by the
eprosite part) Ne.4 Sri N E,Mathure While the Gevermment
guzzested veluntery denatiens end preperatien ef 1liet ef guch
doners, Sri Mathur erdered deductien ef ene days pay end
preparatien eof list ‘of such efficess whe declined deductien. Ne
ene ceuld muster ceurage te get his nime entered inm Sri.
Mathurts *Black List '.

Shah Cemmissien vide their letter dated 17th and 19th
of even Humber, sent yotitio;ors reports en cerruptien aferesaid
te eppesite party Ne.2 fer necessary actien under intimatien te :
the pl\titionc:, but ne actien appears te have been taken by
eppesite party Ne.2 se far., Aferesaid letters cepy received

frem the Shah Cemmissien is filed herewith as ammexure 5 te this

writ petitien.

11 That the petitiensr was surprified that theugh the
allegatiens of such & serious nature were made threugh registerdl
letters, yet ne rebuttal er evem acknewledgment was over‘

received by him frem any quarter,

126 That in the peried 27.3.1977 te 14.4.1977, while
the petitiener was heldigg lawful charge ef the Gable sub
Divisien, Agra, gri N.K.Mathur, eppesite party 30.4 ,.brought in
gri Z.,A.Khem ,Divisienal Engineer, well knewn for cerruptien,

(retiring en 30.7.1977) frem Allshabad, te displace Sri V.K,

l—'& e0 oo 5 » i
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e Verma Divisienal Engineer Phenes Agra,retiring en 30.4.1977

end even thovgh the petitiener as well as his suberdinste
effice staff, were present en duty tHreught W
eut the aferesaid peried, Sri 7,A.Kham, iz cemmivance with
eppesite party Ne.d Sri W,K.Mathur, misapprepriated huge Buhiie
Heney, threuzh begus fraudulent billq, shewing expenditure
incurred in the petieners Qable Sub pivisien Agra, with m
veuchers bearing signatures ef a straager en the efficial sesl
of the petitiemerf threugheut, witheut passing them threugh
the petitiemer as lawful efiicer incharge Cable sub=Divigien er
it his effice staff, The petitiensr still helds is his custedy all
¢ these bills abeut which he reperted te all the autherities
concerned vide'Mest IMMEDIATE ¢ Telegram XXT/17 dated 17.4.1977
a true cepy ef which is filed herewith a8 amnexure 6 te thig 1
writ petitiem. Feur such bills datci,ﬁ3.77'(ﬂs-3752.24)! 313477 |
¢t¢35}9.36) 3 TedoTT(Re966.80) and 14+4477(Re10033,70) totalling
Fse 10132.10 will be preduced befere the ceurt at the date of
final hearinge Last sheet Ne.7 of I/Bill Ne.6 dated 31377
shewing single day expenditure of Rs.3379.56 is filed herewith

2 A
(Phetestat Cepy) as ammexure 7 te this writ P.ti‘ti‘l:;ﬂ Aovunphe

13, : That swhile making ever charge em forcnnn of

15.4.1977, of Cable Sub yivision Azra, the p_ctitioncr neted
details of all the aferesaid facts in all effice files snd alse

in the chargp repert which was despatched under registered cever

te all the departmental authoi'itiag cencerned including the
29 eppesite party Ne.4 Sr, N K.Mathur,

14. : ; That gri N.K.Mathur ', esppescite pariy We.4 s diad
net have the ceurage te dispute the aferesaid 2llegatiens

centained in fermal aferesaid efficial cennunicatieng,

15 l'l;at tmlu potitiox_mr came frem Qujrat state te
Uttar Pradesh in Jehuary 1978 We was displaced 6 times and

the 6th transfer was sffected frou Debredun be Wizersm( Assem)
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under the erder dated 5.,1.1978, filed herewith as awnexure o8,
issued by the Divisienal Engineer Telegraphs Dehradum y ODpesite
party lies5, while even the Genersl Mamaoger H.P.Ciréle is net
cempetent te erder eut of circle transfer ef the petitiener, Quly
eppesite pavty Ne.2 ceuld erder such 2 transfer whese erder wag
rnever served en the pttitiomf, till the same eppesite party Te,
2 allewed tﬁﬁ petitioner te revire velusntarily frew 10,4.1978,
vide his 1!0. 243/2/78=87G/11 dated 6.6.1978, filed herewith as
amexuref 9 te this writ petitienm.

16 That the eppesite party Ne.4 , Sri N.K.Mathur, x:;.k
actuated with malice,illwyill and vindictivemess, caused ropufod
distress amd finamcisl strangulatiem threugh freeuent/ tramsfers
and withheldia: of paymrnt of salary te the petitiener fer leng
perieds during the peried 17.5.1975 te 11.8,1976 and sgain frem
5.1;1973 te 264441978, that the petiddoners wife sent a "SAVE OUR
SOULS" sppeal te members of beth heuses eof parliament, fellewed

by a siniler appesl sent by the petitiener himself in' Octeber 1978
after his retirement., True cepies of beth of which are filed

lerewith as annexures 10 and 11 with the writ petitien,

1T That in Januery 1978, the petibieners endurance
having cressed gll limits, which any ether persem ef high reselve
ceuld face ,;."’t:lﬂmr finding ne ether way te save his life ,
’.erwd 3 menths netice en eppesite parties, givimg full details

of heraswment met, and retired velurntarily em 10.4.1978, ;: 4 yeam

befere his driginal date of superannustien 30.4.1982,

18. That the Statutary Law Fundamental Rule 25, geverning
Geverument Sor#uto cases eof Cressing Bfficiency Bar readsg=-

by The case eof Geverament Servants fer cressing the
Bfficiency Bar in the time scale ef pay sheuld be censidered at

the apprepriate time and in case the decisien is te enferce bar

against the Gevermment Servent, he sheuld be infermed ef the

———

decisien!
(e
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19, That thed stotutery Law previding fer a right ef
appeal te Gevermment Servants against whem the bar te crese
efficiency bar is eaferced- Rule 23 0,0,5((lassificatien, Centrel
and Apreal) Rules 1965, reads =
'eee GOvermment servant may prefer an gppeal against
all er amy ef the fellewing erders namely'-
' (v) aa erder ‘
(2) stepping him at the efficiemcy bar in the
time scale ef pay en the grewnd of his unfitmess te

cress the bare o ¢

20 Phat the Stautery Law previdiag peried eof Limitstien
, CeCoSe(Classification, Centrel aand Appeal) Rules 1965 Rule
2 readss~—

' e appeal preferred under this part shall be l&};#lh
ontertaimgulus such appeal is preferred within a peried ef
ferty five days frem the date en which a cepy eof the erder appealed
against is deRivered te the appellamt.

Previded that the appellafeé Autherity may eatergaia
the appeal after expiry ef the said peried, if it is satisfied
that the appellant had sufficient cause fer net preferring the
gppeal in time, ?

21, That , nermally the pensien of any retiring
gevermment Servant is ?;.”be finally dettled befere his rotm;
-pent , but in the case of veluntary retirement where enly 3
monfhs netice is given, Rule 56 Para 2 (f) ef the Gevermment
decisien en ' The Cemtral Civil Service (Pensien) Rules 1972 as
mended in 1976 reads -
.:' ow whare it is net p_o_uj.ble te anticipate the date ef
reti:;g_mﬂg? 'a:n‘dh Qo@é;@nﬁ}y it is net feasible te inmitiate

uvace fgtio; v:mv__‘acgordanu‘ ‘ vith thﬂ_ twa—yoar time table.

,R_’,"‘:t‘m?@“? this dees net detract frem the principle

that the pensien case has te be fimalised as guickly s
p’a‘s_iblowi‘n'duph cases alse. Actiqn_shoqld be cemmenced
immediately after dwfask the fact of the impending retirems

of the Gevermment Servant is knewn, and the pemsien case u}

/
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1 10841972 and subsequent efficiency bar frem $fx 1.8;1977, befere

M

. P
o 4

all ether related matters and fermalities sheuld be fully cempleted

Nor LATER THAN SIX MONOHS YROW THE DATE OF RETIREMENT

Accerding “LG abeve Rule, the epuesite partjes were
hound te determine patitieners pencien finally by a date nel later
than 10.10.,1978. Any delerminglier of peasien afier retiremeat ,
prajudiciel Rad ixjurieus t9 the 2ights of the petitiener, in the

‘ 1 4

sbsence, justifiable reasens, weuld meke thety determinatiem illegal

emd veid.

e That in the case ef the petitiener, the cressing ef
efficiency bar frem 10.8.1972 was decided efiter nearly 7 years in
1979, efter the petitiemer retired em 104441978, which itself

is euestiengble, as the issue was pending befere jFhis FHen'ble ceurt
and the eppesite party Ne.3 passed that belated erder ea its ewn
accerd and did net flew frem the decisien in the pending writ
petitien and the pendency of writ petitiem 143/76, was net an
inpediment te the eppesite party Ne.3 and 5 te settle the quantum

of final pensien after the censideratien eof efficiency bar frem

oxpiry of 6 menths period after the petitiemers retirement en |

" 1044.1978 that is 10.10.1978. e reasons whatseever, have been

ghown at any stage fer aferesaid belated actien. Pendency of
be 1
writ petition ceuld slse/net mmems a cause er justificatien fer

net deternining petitiemers pensien finally be fore 10.10.1978,

23 That , immediately after allewing the petitiener o

cress his efficiency bar frem 1048.1972, in 1979 (ennexure 1)

ad B
the eppesite party Ne.3, lnewing fudly well that hs/denuded l“igot
all power and jurisdictien te determine petitionersf pensien te
his disadvastage as laid dewn under Rule 61 of the CNatral
GiVILl sorv:.ce(’an-iu) 1_2'14;.19:_"19772",7‘hc t_ux_nd impu@od erder en
‘31;‘3-19t791( Annéxqre 2) stepping the petitienmer te cress his

efficiency bar , :péfcogpoctiwly frem _1.8.1977. Such ;n a
retreactive erder wag en 1_;he fmof .it ultravires te the

jurisdictien ef the eppesite parties.
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x
A 24 Phat, since the gquestion of cressing ef efficiency bar
3 v
fren 10,8.1972 as well as fren 1.8.1977 was net reglly pending fer
»
Tt A
adjudicatien befere eny ceurt, it was all the imperative and pessible

fer the eppesite party Ne. 5 dmd 5 te deteruine petitieners pensien
fimolly befere the due date 10.,10.1978. Adverse order impugmed
: ‘ ol

oferesasid, paseed im 1979 , eme year afterf retirement , is malafide

and ex-facie veid and imeperative.

e Tha: mere than 6 menths have passed since the petitiener

gsubmitted mpgesentatiog, copy g‘nclpsed as amme 12 te this writ
r petitien, te eppesite party 2 ll;ziz as susgéctea by‘ this heneurable
i‘l coui*t threugh its judgment and erder dated 19.7.1979 in writ petitim

143/76, a cepy enclesed ss amnexure 13 te this writ petitiem, snd ne

reply has se far been received,

Be phat in view of the fact that the petitiener is eld

%}/ and exhausted and has a shert expob.tancy of life, te enagble him te
“ : ' : ;
7 S enjey his full pensien during his life time, eof Rm.530/~ pemmenth

which will beceme payable te him en the finé.l determina.’cion'of
/ -

cressing of effuciency bar frem 148,197 in his faveur, it hsswxpmik

fJ : beceme expedient tq apprqach this heneurable coui'tbwith this #rit

W petitien as ne ether egually efficacieus and speedy remedy is u:tu
/ 5"-25@ gvailable te him.

M e That the/ eppesite party Ne.5 vide his letter Ne.
pig/n.63/msn/1 30 dated at Dahradpn en 30.4.1979, dnferminod &:l
petitieners final pensien at R413/- permenth( Which after
analgamatien ef dearness allewance new cemes te fse51 3/= per menth)
2k A cepy ef ihe said erder is filed herewith as annexure 14 to this
writ petitien . Had the petitiener be’gn allowed te cress efficiency

Farne
bar as on 1.8.1977, his pensien weuld been fixed at R.530/= per

: | 8
\ menth i‘romv10.l..197s, the date ef his retirement. The petitioner
therefere centinues te suffer a menthly less ef Rs.17/= frem

10441978 for the whele ef his life.

Ix |
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& That due te the pengien belng seztlf‘iﬁ at smeunt less
CMrgmtcan et
than that e which the petitioner wae eantitled, the epher civil ,
have flewn areg-
i '1') m‘leﬁl‘ﬁ ’i Pay 1e8e77 te 10ed 70 &To !uo40/~ Delie
lﬂﬁ#«x o 333/
1) service gratuity arresrs et Be40/= p.m. for 16=1/2
menths, R 660/..
iil) Arrears ef pemsien frem 10.4.1978 at M. 17/= fo

menth fer life,

=

The petitiensr is centinuing te receive pensien gt
7 : the isecerrect rate under pretest and he had , en 28.7.7’

represented azainst the impugted erder (Annexm-e-z) es mentiened
in para 25 abeve ( Ausexwre 12) .The eppesite marty Ne.2 has net
Pusedw erder ia past 6 menths which ameunts te rejectien of

the repregentatien,

29. Phat as this is the case ef wrlcng and ai-bitrary
settlement of gcnsioﬁ dues te the petitiemer , i'tnig %4n spprepriate

cage where writs' of Que-~larrante, ctrtiofari.and niumug will

(ll ~ lie ageinst the eppesite parties aféresaind. »
30 That demand justice netice fer“10 days was served eoa
7‘72; t he eppesite parties en 5.1.1980 and the same has net been replied.
07 ; » .
y , .39 i That , being aggrieved by the impusned erder dated
# - 155 ., : Y x_. :
s"fl«"} 1316361979 ( amnexure~2) passed by the eppesite party Ne.3 , and
;! , N P y v sk
M by the erder dated 30.441979,( Annexure Ne.14) passed by the
\

%gppomte party Ne.5 , and the pet:.tioner ha.v:.ne been left with
ggo ether gpeedy sud efficacieus remedy avallable te him in law,

prefers this writy petitiem, ea the fellewing, smeng etherst=

GROUNDS

p A Because the impugned erder ,Ammexure-=2 dated 31.3.1979,
hiving been pasced after 10.4.1978, when the potitioner had gole

inte the veluntsry retirement, is illegal and witheut jurisdictien.
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11 ~Because the eppesite partfe$ 1 and 3 had ne juris-
~dictien and cempetence te pas: any erders te the dek:l:e'ncnt of
the petitienex, determining the scale of pensien and gratimity
subgequent to the date, en which the veluntary retirement of the

petitienery was samctiened or in ihe slternsiive ¢ menths after

the retirerent,

111 Because the matter is net left te executive iisar;tion
put is gevermed by Statutery Rules mdmgtgl n_nlor 25 and
ccatrd_c.iﬂ} (pensien) Service Rules 1972y which are intended te
be strictly fellewed whem they enjein that the decisien ln‘;:hl on
fingl determinatien of pensien , must be takem well befere the
retirement and when delay itnelf eperagtes as a punitive er
deprivatery measure and affect right te a valuable preperty, as
in the case vnf pensien and ‘urvioo- gratuijy ef Gevernment servanmt,
as has actually happened in the case of petitiener after his ¥

retirement,

304441979( annexures 2 and 14) are discriminatery amd vielative
of Fundsmental Rights gareateed under Articles 14 and 16 ef the

Tndusn Censtitutiens *ond Statutu';y Bl"/ on the subject they ave

= -;gecm.l‘c, the aferesaid erders Viatea_ 31,3.1979 and
1
|
Nemeest in the eyes ef Lawe |

V. Because the eppesite parties passed erder dated 31.3,1979
on their wplaecori,_ allewing the potit%ourhto cress éfi‘_icioncy

bar frem 10.@.1272, they are stoppcj_ ‘frpn tgking the pleas that
the vofue-tion of qrgiﬁing -f‘ petitieners officigx__tcy bar frem
10.8.1972 was jending in the writ petitiem, befere this Hen'ble

High Qeurt.

VI.  Becauseia the abseace ef the petitiensy having been
ever held guil’c;y in m departmeztal oxr judicial Proceedings, |

aitin, the evenv er evonts and passing e nsien orders
” . r gfter his g‘etirm%e ir

disadvantsgeus te the petitismer /was eutside the Rules ¥.R.25

and Qentral Civil Service(Pemsien ) Rules 1972 and were passed in

excess of jurisdictien,
| NS

——-——#
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4 VII Becausef the eppesite party Ne.4 acted malafide,

influenced by exiraneeus comsideratiens.

VIIz Becauase, m_cific allegatien of cerruptien were made
by the petitienmer several times fer 5 years eanding 1978 against

‘ ghe W K Mathur , cpg;oiite party Ne.4 and thege gllegatiens incenéu
him te such an exteat that he acted malafide in gevergl ways

yincluding the passing of impugmed ofder dated 31.3.1979( annexure 2

IX Because the delay in allewing the petitiener te pass
, < erders fer his cressing the efficiency bar at, as en 10.8.1972
2y a delay of asbeut 7 years was clearly due teo malafides of the
oppesite party Ne.4 , as such, eppesite parties pant be allewed
te take shelter behind this erder fer passing a belated erder
with respect te steppage eof officieng) bar retrespectively frem
1841977, )

X : iecaua even etheryise, the impugned erder dated

314341979 is illegal and bad. in law since, there was failure

te cemply with the mandatery reeuirement ef intimatien abeut the
(. enforcement of Bar at am apprepriate date 1.8.1977, te the padkikm 1

petitiober as laid dewn under Fundamenial Rule 25 and as upheld

&

MF ' ; - -
XI

Becuase in view of the fact that the petitiemer is eld

by‘ a decisien eof the Supreme Cewrt,

and exhausted and has shert oxpecteicy of life, and t; enjey his
full pensien in his life time, dispute of ciw}il litigatien in
the ¢ivil Ceurt may net get settled in hig life time, and ne ether
equally speedy and pf_i“;@ae:}qug _fgn;eiy_ is _gvgia.iblo_to the potitio;o»
end this Hemeurable Migh Court has jurisdiction te issue writs
under grticle 226 of the Indias Genstitutien in this case
;nvglvi;i_g vcfln{t;-ajr.egpioa”of censtitutienal and St_ttutory Rules, l
i'.t}“;i'e_xpd;l:e;t tha.t t;@s ﬁfr;gt_xrable Court be pleased te exercise _‘
writ Jurisdictien in this cases - ‘
" PRAYBR. |
- WHERRFORE, it is respectfully prayed that yeur Lerdships

, ‘ -~ 138
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may be pleased te pass the fellewing erders je '~‘(:3

(i) te issue a writ in the nature of Que-Warrante,
cemnaanding the oppo;:iﬁe parties 1, % and 4 te establish +the
autherity umder which tle erder dated 31.3.1979( hnoxure-2) was
pgssad by eppesite party Ne.5 and the erder dated 306441979

(ennexure- 14) was passed by eppesite party “e.5 .

(ii) te issue & writ in the nature of Certierari setting
aside /gmhinb the erder dated 3143.1979 ( annexure-2) passed by
Qpﬂitg pnty“m“.s and bhe ordgr_dateé 30;4-1979.(hneme-14)

was passed by eppesite pariy Ne.5.

(iii) te isoue a writ in the msture of Mamdemus, cemmanding
the eppesite jarties’ te qpantify the piuion of firéup'cﬂtitiour as
from 10,4.1978, en the basis ef the the fact that the petitiener

cannet be stepped at the_e;fficienvcy bar at s.ny’ poj'.‘n't'in his

gervice by erder passed subsequent te his date of :Edtircnent and

t® act accerding te law in the manner, hereinfere stated.

(ivv) te igsue an erder te eppesite parties te pay all the
consequential bemefits viz. arrears pf pay frem 1.8.1977 te

104441978 and the service grautity and pemsien frem 181978

which the petitiener is eatitled te get as the result ef cressing

of his efficiency bar frem 1.8.1977.

‘(f) te issie er )‘us any othzr“_ erder writ er directien

which the petitiemer is feund entitled.te.

(vi) te allew the petitiemer cests ef this writ.

[

petibioner

fuckiew. M persenl |\
'S S1190s : B.Se¢; DPA; BE; LLB; DLT; DLL; PGDC;
< ¢ L | g ,".::
Mm LA—‘VC La;‘-':\ LYoy W/ I.ng&?"’.\";’\'} Cri minolo 3
(P LW ‘{\pat% ' Const! al’Law ~ Penolc g i oxicology
s 1 A““)‘i‘\““ A C Ldw , nee 'f ,.[‘__T
1 E ( \;‘ ~ 1 r;.lic
MrS'N'm ) ]ﬁ(ii,.‘ | USA, Security
A-eb\ﬁ@v”“ Australia, C noa & lence & Legal
Fiance, sty in ivdia &
ADVOCATE; England.

HIGH COURT, LUCKNOW.
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g I TS NONOURABLE NIGE-GORE~OT JUDICATURE ,ALLAMAD AT LUCKNOV.
Writ Petition Ne.  of 1980,
HS.Nila Petitiensy

Versus

tnien ef India and ethers Oppesite Parties

Amexure Ne. 1.

. INDIAY PSOTS AND THLECRAPYS DEP ARTMUNT.
FRICE BF THR GENER AL MANAGER TELECOMMUNICATIGNS U.P.CIRCLE
Meme Ne. Staff/li=3~2-EB/CH.II/1 Dated at Lucknew the 13431979

Sri M.S.Nila y A.Be Wireless, Dehradun, whe has teken
veluntary retirement frem Gevermment Service with effect firem 10.44
4978 is heveby pernmitted te cress efficiemcy bar with effect frem
104841972 at the stage of Pe590/= in the pre=revised scale of
5%777 33350-25-500430-590-33. 30=800=EB~ 30=830=35+900 8f T ,HS,0la8s IT.
&S
£ sd/=~ Illegible

Mpeistant General Manager (staff)
Fer Gemeral Manager Telecem, W,P,

£

N\, e2f 7
NS

Db

BIGH Couns, LUCRNOW.
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Writ Petitien Ne. of 1980

M.S.Hila eseeo seee Petitiener
| ‘ S i
gnien of India and ethers ...es vess Oppesite Parth

A‘ma.' e, o

R o e
OFFICE OF THE GENERAL MANAGER TELECOM. U.P. CIRCLE. LUCKNGW.

o | |
Shri M,S.Nila , A.B. (Retired)

559K/6 Bahadur Khera ,Singar Nagar,
4 Eﬂmf

Ne. Sta'ff/ng3f2-n/ah.rz/1 Dated at Lucknew 3143.1979.

Subjects= Grant of efficiency Bar ~Case ef Sri M.S.Nila
AoB,(Retired)

The case eof cressing ef efficiency bar at the stage
of 151000/~ in the scale of M3a650~30=740=35610-EB~ 40~1000
.@-40-1200 with effect frem 1.8.1977 has been censidered

end yeu have net been pernitted te cress efficiency bar,

ld/- illegible
A.G.M.(Staff)
For General Manager Telecem v.‘?’

ADVOCATE,
HIGH COURT, LUCKNOW,
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IN THE HCHOURABLE HIGH COURT OF JUDICATURE ALLAHABAD AT LﬁCK’?TOTI,

Writ Petitien Yo, ef 1980

E.S.Kila cseo e sses e ssasse "ti’bian‘r
Versus

tnien of India and ethers senss » PP epﬁcsite Parties

Amexure Ne.3

A
Me
Deily Piemeer January 49, Monég\ Page 3 Columm 6

GOVERNMENT QFFICERS CHASED BY CUSTOM MEN

(By eur Staff Reperter)
tucknew Jan.18. A Directer Telecemmunicatiens Depart-
~ment, A Sub-Divisienal @fficer (S.D,0.) and twe ether empleyeecs
of the department were repertedly detained at the Neutamwa Check
tf jzj Pest fer vielating the Custem Sigral, en his way back frem Nepal.
‘ It is said that the Telesraphs Department Jeep(Regd.
: We TeSeBe 9382) was recently detected at Wautawwa Check Pest amd
(49 %] after it vielated the sigasl , it wasf stepped by the Custems
| pepartnent after a het chase of abeut 40 kilemeters, The Vehicle

was them breught back te check pest amd thereughly searched. We

gnugzled geeds were, hewever feund im the Gevermment Vehicle.
The Jeep aleng with the Birecter aand his asseciates
was detained 'fcr abeut 12 heurs and was released after censulting
the ceancermed autherities im Delhi en persenal Bend by the sccused.
Accerding te reperts the Pirecter was en the efficial
Deur te Gerakhpur and Ferwsrd Arees &f thed INIEx Inde-Nepal
berder,

ADVOCATE,
HIGH COURT, LUCKNOW.
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A 11 TEE HONUURABLE HIGH COURT OF JUDICATURE ALLATABAD AT LUCKNOY.

Vi
writ Petitien Ne. of 1980,
M.S.Nila"’ ssooe ssveo0 eosse Petitiener
Versus
taien ef India and ethers essees Opresite Parties
/ ) Aanexure Nee.d
‘ (extract)

TUDIAN PESTS AND TELRCRAPHS DEPARTVENT,.

office of the Gemeral Mamager Telecemmunicatiens, Lucknew,

Ne. Welfare /Misc/77 12th December 1977.

Appe al

eesss It has been mentiened that cemtributiens _ta help eur fellew
members ef the staff in these areas may be deducted frem each

persens salary ef the menth ef December 1977 ab the rate given belew,

gazetted @ficers evese One Days Pay

These members of staff WHO PUNOT WISH TO CONTRIBUTE, may
SPECIFICALLY DECLINE IN WRITING te their disbursing efficers

W 7 innediately. In the sbsence of such imtimatiem, BEDUCTIONS at the
abqﬁ rateya weuld be made frem the SALARY fer the menth eof

pecember, 1977.

7/7 AL
15l Ao

LE 2]

Aot Luone ot N.K.Mat hur

ADVOCATE, GENER AL MANAGER TELECOMMUNICATIONS.
HIGH COURT, LUCKNOW,

—
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IW TIE NMCNOURABLE HIGH COURT OF JUDICATURE ALLAMARAD AT LUCYNOW,

4
writ Petitien Ne. of 1980,
\:
M.SQNilR esses enss e escece mtiti’nﬁl‘
Versus
Tnien of India and ethers eeves Oppesite Parties
Annexure lie. 5
V\ PROTORMA IIX |
= SHAH COMMISSION OF INQUIRY. :
= e« 1/TR/201 /1 7~aA/Vel-12 Dated 17th Jan.1978
Trems
gecretary 6
The Shah VYemmissien ef Imguiry,
Patiala Heuse , New Delhi~110021
Te
The Secretary ,
Ministry ef CQemmunicatiens,
New klhio
Sir,
c . BEnclesed please find a cempleint frem Sh, M.5.Nila
regarding abuse ef autherity.

WQP  phe Cemmissien suggests that the matter may be ladeked

e ,ﬂ A
Zj R inte m‘/}m apprepriate level and sctien , as deemed fit , taken
thereeon under intimatien te the vemplainant,
Yeurs faithfully

/ 83/ S.Sec. D.I.Ce
/Z% 4 Copy ferwarded te Sh. M.S,Nila Heuse Ne. 559K/6 Bahadur Khera

Singar Nagar Pest Office Luckmew 226005(T,P,)

9/7777 For further cerrespendence please quete the reference Ne, and
18~ o ¥ Date given sbeve, ‘
ADVOCATE,

HIGH COURT, LUCKNOW.
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IN THE HONOURABLE HIGH COURT OF JUDICATURE ALLAMABAD AT LUCKNOW,

Writ Petitien Ne, ef 1980,

H.SeNila ess e essse sesse Petitiener
Tersus

tnien eof India and ethers esece Oppeste Parties,

ATIEXURK Neeb

/17

1. The Directer Cemeral Telegraphs Wew Jelhi,

2, NKMATUUR Genersl MNamager Telecen luckitw.

3. BSCUATTAN Directer GMT effice Lucknew.

4« Deputy Directer Audit Telecem,Amingbad , Luckanew.
5« Superintendent CBI Niwalkishere Read Lucknew.

SOME TLGTPTA USURPED MY CASLEY SUB~DIVISION AAA BMESE BILLS AVD

DOCTMENTS SHOVING MISAPRSPRIATIBN FORGERY FRAUD AND CHRATINGS

EXTENT OF RUPEES Xéx 33500 rpt 33500 FOR PERIOD 13431977
te 144441977 CONFISCATED ARE IN MY POSSESSION AAA PRAY HOLD

IMEDIATE ENQUIRY. -.
M.S.NILA ASSISTANT ENGINUER CABLES
guB~DIVISION AGRA UNDER TRANSFER T@

DEHRADUN.

kel

ADVOCATB;
HIGH CQURT, LUCKROW,
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IN THE WONOURABLE HIGH COURT OF JUDICATURE ALBAMABAD AT LUCKNOV.

Weit Petien He, of 1980,

M.S.Nila secoe tosee esese ?etiti.mr

Versus
Union of India and ethers esees L Oppesite parties
'

ATVEXTRE Neo 7

A PHDTO~STAT COPY OF FRAVDULENT BILL SIGNED AND CHARGED BY
SOME USURPER ON PETITIGNERS OFFICIA SEAL" A.BE. CABLES ACRA"

(M,S.Nila)

petitiener iz perasd
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T e .

ADVOCATE,
LUCKENOW.

HIGH COURT,
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IN THE HONOURABLE HIGH COURT OF JUDICATURE ALLAHABAD' AT LUCKNOW.

writ Petition Ne. of 1990

K.S.Kila eseeo ssese svsses Petitiener
VY ersus

Taien of India and ethers eeese Oppesite Parties

ATEXTRE Ne.S

QFFICE OF THE DIVISIONAL ENGINEER THLEGRAPHS DENR ADUN.

Memo We. B=3/62 Dated at Dehradun=-248001 the 5.1.1978
In pursuance ef D,G. P & T New Delhi Ne.232/23/77-8T@~IT

dated 26.12,1977 aad G.M.Te U.,P, Circle Ne.Staff/M-3-2-77/Ch=-IV

dated 4.1.1978, Sri M.8.Nila A.B. Wireless Pehradum, is hereby

transferred and pested as A,B, Wireless Aizal in ¥,RB, Circle

under G,M.,Telecem Shillemg in the interests ef service.

\
|
Te is relieved frem the stremgth of this Divisiean ‘

frem the afterneen ef date.

sd/illegible
Bivisiedal Eagineer Telegraphs ,
Dehradun-248001,
ADVOCATE,

HIGH COURT, LUCKNOW,
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4 . IN TEE HONOURABLE HIGH COURT OF JUDICATURE ALLANABAD AT LUCKNOW,
Trit Petitien Ne. of 1980
M.S.Nlla Seceo essee oooo; ‘Potitiomr
Versus
Uaien of India and ethers esese Oppesite varties,
f ARY o
4
/ ‘ .
Nee243/2/78=57a=IT
GOVERIMENT OF INDIA
WINISTRY OF COMMUNICATIONS
(Par BOARD )
Dated, New Delhi=110001, the 6th Junme 1978
MEMOR AN DUM
Subge ToBeSoGroup "Bt~ Veluntary Retirement of Sri, m,s,Nila ,
Assistant Engineer, k
| ; ,H' ; Dl S R R P
: -~ 2 : :
% a4 % On the expiry ef three menths netice given vide his
!

N\ / /9/ i ,ﬁ” applicatien dated 11.1.,1978, Sri M,5.Nila , Assistant Engineer V,P,.

Telecem Circle, is pernitted te retirey veluntary under ¥R 56 (k)

frem Gevermment Service with effect frem the afternoen of 10.4,1978

sd/ Illegible

M s : Assistant Directer Gemersl (ser)

(7/77:)7 Aﬂij%?jﬂjt:‘

/5 2 He HIGH COURT, LUCKNOW,
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' 7 IN THE HOWOURABLE HIGH Q@BR’I‘ OF JUDICATURE ALLAT AT AD, AT LUCKNOW.

|
Whit petitien Ne, ef 1980
l
|
M.S.Nila seses ssese eesss Petitiensr
Versus
Unien of India and ethers cesee evee OppesiteParties
7 r
7~ ATNEXURE Ne.
- VICTERY FOR THE TUTH' CORBUPTT (N
/ AN APPEAL Te
THE PEOPLE OF INDIA, THROUGH
TIEIR mmsmms
THE MSMBERS OF THE INDIAN PARLIAMENT
'Respected Sir, ’
Yeu have already beceme aware of the nacked dance and
9 /g 75 grams onacted by the white cellar criminald in the Public
T 4 Adninistration~High ranking efficers cemmitting heineus crimes im ‘
rv.a’/i_,{v g - abuse of pewers vesting in them, in the ceurse of the perfermance ‘
( ‘\ - of their efficial duties , in the previeus regime. Mine is am example }

befere yeu, whese painful cries have geme se far unheard, Yeur heart

will be filled with cempassien ence yeu give a patient hearing abeut

the atrecities committed en my lmsband and ether family members.

te My husband, S. Mehinder Singh Nila , Ex-Assistant
Engineer P and T Wireless Dehradum, has rendered se far abeut 35
years of unblemished service with abselute hemesty and integrity.

Till the submissien of this appeal neme ef his superiers ceuld even

\:,:-C‘SM ; ohallenge him en any acceunt, even emce, ian such g leng peried ef
WM oW gervice, He has net enly received mest extensive snd cxecptioial
O\IOC?{’QCY"Y\
S :Qg&"' departmental training im the branch ef Telecem Emginmeerins besides
G

being @ graduate in science and Telecem Bagineering, but alse has
been cenferred high distinctiens while admitting him te degrees in

law and Public Adminigtratien. He had great ambitien te serve the
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Aanexure =10 centd ¥o2 4/

country threugh the ‘kmwlodgg se ébquirod but the highly entrenched

high ramking efficers reperted cerript desireyed his gll plams,
Unfertunstely his sbselute henest repertiags weat unheard and he &
thus felt desperate in bringing te light the cerrupt indulgences ef
these w\hito ceilar criminals, whe imn turn succeeded in tetally
destreying him and whele of eur femily which suffered great miseries

gnd mental and physical tertures.

2e The reperted white cellar criminals trsasferred him frem
one cermer te the ether 17 times in past 8 ysars. This made him
victim eof imcurable disease which will last till death and thus
childrens career get cempletely ruined due te f{reguent upreetings.
Pecently he was treught te Lucknew frem n;jkot en cempasgienste
greunds but he was seen upreeted te Agra , frem where within 8 menths
hn‘ wag tranderred te Pehradunm, where he had net even cempleted 8
meaths that ks was again transferred te Aijal ( nzoi-u).u the
result of which he had ‘1;' seek veluntary retirement., For 2ll the
past 7 years he had been paid salary what he drew im 1971 and ne
pedy cared te inferm him the reasens fer withheldiag full salaby

for T years.ind they igmered all his represemtatiens #m thatsebject.

3e Recently, while he was at Agra as A,E.Cables, the
Gemeral Memager U,P,Circle Lucknew, the D,E, Phenes Agra amd his
accounts efficer entered inte & censpiracy te cheat the department
and misapprepriated huge public meney, by passiag secretly pay
erders using falsely efficial seals and signatures, ef my hu-b?ni
and thus cemmitted effences under §5/120-B, 467, 409, 170 of I,P.0.
read with 8s 5§2) and 5(1) (c) of Prebentien Of Cerruptien Aet 1947
Trem ene bundle of such papers fallen in eur hands
misspprepriatien ef B.33500/~ may be seem. Similarly em 1.4.1977
they get encashed cheque Ne. AT80802 R3425488.45 w_hich was in the
nome eof my husband.Sealed wine bettles and a recevery meme bhearing
dated signatures ef the Gazetted efficers, pregent at the time eof
recevery Be seen. It will sheck the censcience of the whele natiem

that even present pujeries ef prehibitien leading the Natien,
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’.’ ; Mnnexure 10 =contd pe3 : \3
/ ‘ enjeying u:;;i.;.;;;m.clmblq pesitien, have treated guch henest repe»r'b.s
% mere waste papcﬁ:. A Directelr eof Telegrarhs pesed himself ‘
&s Basuiry efficer appeinted by the Directer General, cemmanded !
‘
us te shew the decuments previang reperted corruption and after |

seeing them teek away abeut 300 such decuments making it impessible

for us te trace that cerrup: efficer.

4o Whenewer histery ef atrecities en hemegis wes repeated

oen earth by such devils, éod teek birth threugh seme leaders amd
this phenemenen was recently repeated- fall ef previeus despetic zm

(\ regime and rising Sun of Janta hadoﬁhtp under Merarji Decai and
) Chaudhry Charan Siagh raised sene expectatiens, when they declered

te reet eut cerruptien at tep first prierity. They invitod henegt

i
1
1
|

repvrts te speak cut fearlessly that we, getting attracted by
their slegans roported thon and new we face co*zzplttc destructien,
This has raised genuine gpprehensien in eur mind that enly way
pc?haps left te fulfil these premises is te invite henest reperters
te come out in epen te get them tetalky destreyed by the vultures
reperted cerrupt, se that silence eof graveyard is created and ne
one is left alive te repert en cerruptien, and thig silence mskes

the peeple feel their leaders hawe eliminate cerruptien.

5e In return for the past 35 years of sevice readered by
; my husband with abselute hemesty, leyalty amd integrity, we have
| received starvatien enly. Fer last three menths ne bedy has paid
any salary er amy ether rofirem?nt dues and my husband is lying
en sick bed surreunded by starving childrena y all waiting fer
death enly.

WHEREFORE, it is respectfylly prayed that eur lives be
saved frem getting tetally destreyed by the high efficers reperted

corrupt and eppertunity be afferded te us te preve their all

reperted cerrupt indulgences. :

Yours sincerely

li./ Narindergaur
Iv selemnly declare that infermatiem given abeve is
true te the best ef my knewledge and belief,

8d/ NARIVBER KAUR
Wife of n.s.m.
k TSN 559K/6 Singar Nagaz I.uokul-.
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" Wit Petitien Ne.
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Versus
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AN ARPPERL

FOR KINP CCONSITERATION OF

MEMBERS OF PARLI AMENT AND OTHERS.

of 1980

shsme Petitiener

ess. Oppopite parties

(Printed cery enclesed )
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( m.5.Nila )
ADVOCATE,
HIGH COURT, LUCKNOW.
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For Kind Consideration of
Members of Parliament And Others

In continwation of last appeal made by my wife Smt. Narinder Kaur to the

their representative, the Members of Parliamest and others.

I heg to state om oath that facts restated below, On the basis of docum
already reported, fully and verified, are true to the and other documents suppos
best of my knowlege and belief. Nothing material of the depa: tment, if I fail ¢

has been cancealed and no fal:ehood has been added, substance, made as under or

‘o help me God, allegations wrong, I shall

punishment.

(Mohindar Singh Nila) (

Dear Sir,

. You' sent back each of my cerruption report to officers, parties to ccrru
me to know as to what happened, corruption remaining veiled. How cculd main hea
to bleed in matters of corruption to which he was a party: Only Rama could extric
Ravna’s head. Corrupts have continued to enjoy while honest reporters? were crushed a
declaring to eliminate corruption at tep priority, found themselves eliminated. Silence
corruption reporters will not help you* to mislead people to believe that you* have
Econcmic strangulation caused by a chain of false recoveries, mental znd physical shocks

Sb and finding myself unable to bear more torturous life I sought self elimination by retiri

befure the date f super annuation at loss of Rs. 72000/-. And this has happened inspit
is none in the department who can claim himself equal to me in academic and profession
cations, having to bis credit '35 years of service without having received any memo
adverse comment. You® have continued paying me same salary which I started drawin
any increment, without indicating to me as to what wrong 1 commited and now you®
on the same amount without disclosing any reasons to me.

2. In 1969, as stated in my first volume of corruption released on 1-10-69
money, not merely res-nullius i.e, no man’s property, but you® held it down as a prostit
stealthily in thief like actions, but your® overt acts resembled that of day light robb

N

supply of lakhs rupees worth building materials for coaxial repeaters along Nation

Lucknow and Delbi, youé allotted tender to your agent”, who was neither dealer in b

contractor and you® invited no body else to tendner either through Registered letters or thi
you® accepted from your agent’ rupees Rs. 50/- as security and Rs. 25/- as earnest money,
officer incharge construction buildings, you® accepted bogus fraudulent bills direct without
or even sce those bills. I constructed specimen re peater with less than 9,000 bricks, you®

claim for 15000 to 27000 bricks for such repeaters and you actuslly paid these bilis charge
I never hired for any camps any water hand pump and you® paid bills directly signed by 2

" Mukat’ printed in the name of non-existent firm ‘Hand Pump and Sanitary Fitters, 20,

where still stands erect a muddy hut with a lonely widow as its occupant. You® purcha

|
- at Rs, 151/- Per Quintal at Bareilly and sent one quintal of it each time in a Govt, pick t

and one Line man for each repeater even at far places like Garh M ukteswar spending Rs.

- each go and return trips even though same was available locally at each Repeater tcwn at

per quintal. For you® departmental vehicles were running on water and not on petrol.

agent contractor’s” bricks in Govt, pick ups. |
_ 3. You? paid bogus bills of your agent” who supplied you¢ and your$é Vi

old girls. 1Inthe presnce of a Sikh Telephone operater, Balwant Kaur, your wife,

- wife of your'younger brother who unable to bear, took poison and committed suicide. Y

to disap pear through my subordinate® whom 1 refused leave and 1 1equested you specific:
leave but ycu® seut your victim (widow bhabi) with my subordinate on fiee ‘Rallway Ca
frcm Bareilly to Lucknow and on ticket No, 11719 by dealdah bxpress which left Luc

e L




o get me killed through eight armed bad charactors
cople of India through 1 from them at the time of their arrest by the police
| how they had planned to prove to you® execution
ur®® to whom youé made over my charge of all camps
b il erozepore, On midnight of 24/25-12-69, on my return

d to be in the possession
prove the allegation, in
any body proves these
voluntarily accept any

ip, kept me without food and water tlil next morning

aployee of post master Sitapur) restored life to me and

k me in Govt. vehicle and y..ué threw me out from the

up and left my half dead body in verandah of H.P.O.

1y Bareilly office, you® lifted me bodily and threw me

rrs were informed about all above incidents within 24
ohindar Singh Nila) fou® and others in the court of Judicial Magistrate
yself struck of strength of your division Bareilly from
735 Km, away in Cujrat on transfer.

hs salary cheques, you® paid me none of my Tour bills
o salary for Feb. 70 you® paid me no pay advance or
1l on Rail Patri to reach Mehsana without spending
for one year. You® and your associates having
reries and Transfers, till, unable to bear any more
m, I sought my elimination to atleast die in peace.
disclosed in next Pamphlet exploding farce of others!®
{ the corrupts and cause them to restore my rights and
If not, then why you'4 tell the péople to become
suffer only far the sake of suffering. None of you*
m morality. Result is that, now immoralty reigns

tion, without allowing
operate its sub-head
te venom and purify
d eliminated, Those3
f grave yard of honest
liminated corruption,
caused by 17 transfers,
1g voluntarily 4 years
of the fact that there
I engineering’ qualifi-
or charge sheet or any
on 9-8-1971" ‘without
re fixing' my pension

-you® treated public
te and raped it, not
s and daccits. For
ol Highway between
ilding materials nor 2 it
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lves in their fourwalls or join the main stream of
18 to insults loosing all sense of self respect : May Almi-
h of truthfulness and morality. 7( ')77 7
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IN THI HONOURABLE HIGH COURT OT JUDICATURE ALLATAR ;‘;{?\;{? LUCKNOW,

Writ Petitien Ne. ed 1980

f'.ﬁ.f:‘mﬂilﬁ evs e TTLE soaeld Patitiﬂnar
Versus
Tnien of India and ethers ssnse seee Opposite parties

AVNEXURE N@s 12.

in Appeal
( ¢0S CCA Rules 1965 Rule 23 (v) (a) )
Part Vii :

The Directer Genmeral,
Posts aud Telegraphs Department,
New Delhi.

Threugh §- The Genmeral Mamager Telecem o U.P, Circle, Hazratganj
Lucknew, and a cepy direct by regd. pest. A.D.

Frems=- M.S.Nila » Exe A8, Wireless Dehradun(Retired en
g 10.4.1978) Resident of 559K/6 Bahadur Khera P,0.

gingsr Nagar, Luckamew, 226005 ~pmww== Appellant.

SUBJECT

in appeal as per directioms of the Hen'ble High Ceurt

of Judicature Allahabad at byckmew in the "'.P.143/76 ligted en 16,7
1979 ,( Annexure -1) against the impugmed erder of the .Gcmral ‘
Mansger Telecem ¥3P.Circle, Lucknew, hereinafter referred te as GMT
enly, dated 3143+1979( Annexure=~2) , net allewing the sppellamt te
cress his secend efficiemcy bar at the stage of Rs.1000/~ p.m. frem

16841977

I . INTRODUCTRRY
P T The ¢.M.T, having net issued any erder , allewing
er preventing the appellamt te cress his firsy B.,B, frem 10.8.72
compelled the appellant te file writ petitien We.143 ef 76,

M,SoNila ve Unien of India snd netices te all cencerned were
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F issued on 8.2.1976 en its admissien by the aferesaid ceurt

en 402.19760

1.2 0n 254241979, the said G.M.T. gave undertaking
te the ceurt te s;et'tley;‘ the izsue at departmental level, in
esupliance te wldsh , Jw isemd erdera (snaesure=2) en 13.3.1979
allewing the sppellant te crese .3, frem 10.8.1972 at the stage
of 154590/~ Pom but vide his subsequsat erder issued en 31.3.1979
(memo-a) he stepped the a_;ppollut frem wressing his BB,

at the stage of 83.1000/- Pelte from 18,1977

; 143 0n 2643.1979, the Femtble ceurt havimg susgested the
the appellont te meve sn amendment te the aferesaid wrdt petitien
s the gppellant , en the receipt ef aforesaid'impﬁgniod erder,
meved the amendment en ?3.4,1979, whereupen, onv24‘-4.1979, the
Hen'ble High courf directed G.,M,T, threugh his ceunsel te file

% 77)/ " ceunterd affidavit within 3 weeks but the same was never cemplied,

when en 1647,1979, the hentble High Ceurt directed the appellant

te first make a demand befere the aprrepriate authcﬁ:'ity for relief

Rence tiw present appeal, which ma;/" be censidered

on, amengst ethers, mm fellewing ¢

II. cROUNDS.

pefére issue of amy writ ef Mandamus by the ceurt.
210 The appellant has already}J reperted in greater ‘

details varieus cerrupt indulgences ef Sh. I*I;K.Eathur G.M,T, |

incluring defrauding ef Gevit. by lakhs ef rupdes threugh begus

v billing manipulated under the " Farce of se called Hindi
W };@\‘N* Cenference at Nainital in June, 1976, and a_.ain at M.Agra in largh'
P*U\O "QQ‘Q 7 ) ’
cOUR>* April 1977 when he imperted a neterisusly cerrupt efficer , Sh.

z.A_Kh“- frem Allghabad, whe ferced Sri %rrvz;‘o‘, out on 5.4.1977, in ‘

thepresence of the appellant, when slri Verma wamted te stick te

his seat as D,B,Phenes Agra fler anether 25 iayl; £i11 3041977 |
when he was due te vetive and She Z,A, Khan Sasid o dowus Nills ]

under the efficial seal eof the appellamt whe was them helding |

1awful charge ef the Cables Sube.Divisien,
» yat Agre during the peried
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274341977 te 144441977, and such begus bills were pagged Withe
=out the knewled e ef t;;«-,,f appellant er his eoffice suberdinateg,
A linemex ceme dewn te Luckmew daily te pass en hush meney
collected illegally te She H,K.Mathur snd etiers. Thet libemanr
charged begus Th 3111 shewing hels fer 1Q doys @t ngtere Depet.

Iuckaev,

2026 It wag in the abeve hackgrewmmd the sh, WK Mat hur
s to satisly his sense of taking revemge, that ho/ menipulated
adverse eantry fer the year 1976~1977 against the appellant and
got tbs appeal,eriginally semt te yeur heneur, diverted to himgelf
enly te keep it burried till the sppellamt retired ea 10.4.1978
and ene year affer till 16.3,1979 (Ammexuvre «=5) he rejected the
same , enly te ferm am excuse fer his issuing of the said impugned
order dated 31.3.1979, fergetting alltegether that he was
equally under duty km te imtimate hbe decisien. te the appellant

withia 45 days of submissien ef appeal.

2630 He rejected the aferesaid appeal en 2 groundsge
(i) That the appellant remained en leng sick leave
end (ii) That appellant eperated me advamce at all
Beth ef the abeve allegatiens were uateaable, as g
(a) The appellant was granted sick leave by the
departmental decters whe certified the same essential fer the
resieration eh his health.

(b) The recerd ef service at Agra will shew that
the petitiener ,with 180 daye ef service eperated advamce to
the extent of fse24800/= and there had been ne cemplsint frem any

quarter net getting any advance frem the appellsat,

The appellant has already made = declaratien te this
effect that if he failed te preve cerruptien reperted against
ghe N E,Mathur he will accept any punishment,

WHEREFORE, setting aside ef impugmed erder of 4,M.T.

dated 31.3+1979, is prayed en, amengst etheres, fellewing ge

III. GROUNDS
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~ 2l That , thaﬂ Geverazert having suffered the retirement
of the appellant on 1044.,1978, denuded itself of pewer and jurise
~dictien te ianfliet péat retirenent punishme@t en the appellant
and vary his pensien, te ;is disadventage, retrespectively frem
1.8.1977, depriving tie appelluedl of his vested right, te get
pensien finaily dgtnrminzﬁ aite:'taiing inte acceuat his cressing
of E.B, frem 19.8.1972 and thea again frem 1.8.,1977 at the stage
of $.1OOO/L Delle in{the revised scale. The aupellant ceuld met
be deprived df hig life ;égg pﬁmsianary bene {its bo-iéps\arrnara of

poy frem 181977 t§ 10.441970 and service gratuity in full,

y 3020 That any erder resulting im a2 pecunisry less te a
Gevt. Servant was net sa administrative erder but o guasi judieial
erder which ceuld enly be pasged after fellewing fully the jrineipt
e of Watural justice. The potitiner was net even a Gevi.Servant on

514341979 when the G.N.fT. issusd sferesaid impugned erder.

3.3,  That F,R.25 Sectiem iii page 43 (smnexure6) had
created aandatofy Qﬁty on sri N, E.,Mathur te intih;to abeut utoppﬁc
the appellsnt frem cressing l.ﬁ. frem 1.8.1977 at an apprepriate
‘ik;; ® date 1.0.1.8,1977 enly and by issuing such an ordei‘z years after

b f?» f’ f on 314361979, when the appellant had already reéiro&, he cemmitted

gﬁ:ﬂi] ig%;é%;[}é’ gerious illegality im breach ef statutery law. -

3ede That the impugned erder, the ¢M,T, igsued in misuse
and abise of pewers in 2 celeuruble exercise of pewer malicieusly
gnd thus his impugnodibr&er degerves to be set aside,

PRAYER .

L e WHERRFORE, the appellany respectfully srays that yeur

' Kﬁﬁzi;giggsﬁfﬂ‘ heneur may be gracisusly pleased Tez-
COUQK-“ i) Set aside the impugned erder eof Q.M,M, snd allew the

prtitioner te Dbe deemed te have cressed his T.B. o0 1.8.1977 at

ihe stage ef Ms.1000/= pemn. te get full srrears of pay frem 1.,8.1977

4o 10.4.1978, besides life leag pensidn fully determined, and

Lucs : %;othnr cengeguential benefits including DCRG payments due.
Mo 323%257 B0 %
gawr/ffi:;?' é;kpflri,; Fer your
" . will ever remain grateful

aferesaid act ef kindness, the appellant

yeurs faithfull
Luckae¥ e J
sobh Juiy 1979+ ( B,S.FILA)
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IN Tii IONOURABLE HIGH COURT OF JUDICATURE ALRANARAD AT LUCKN 07,

&

~

Writ Petitien Ne. ef 1980,
E,S,Nil&i sesve evsse e essse Petitiener
Yersus
: -
paien of Indig 4nd otherCecees sessee Oppesite arties

INDIAN POSTS AND THIEGR/PYS DEPMMENT. i
Office of the Bivisi:mgluEggineer Telegraphe , Dehradun. ‘
Meme Ne.Pen/R-63/MSN/130 Dated at Dehradum the 30,4.1979.
In a;cordance with the Chief Acceunts Betieer Telecen
Acceunts ( U,P,) Lucknew Ne. T¢ /Pen/852/1033 dated 26.4.1979
= W ganctien of the undei‘sigggd is hereby accerded for the payment ‘
o N 2/ ‘gm of pensien te Sri M,S.Nila Ex=AE, at Psed 3/= (Four Hundred
thirteen) and DA relief tho;-ebn at Mse35 percemt for the peried
frem 114441979 to 30.4.1979...'.' ' ‘

The ameunt is debiteble te the heade356-ge1

(pensienary charges )

Accounts Officer
Telegraphs Engineering Divisien
Bthrﬂul.

ML oo Sapry

DVOCATE;
ADVO CNOW

HIGH COURT, LUC
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1 - XN THR HONOURATLE HIGH COURT OF JUDICATURE ALLAMABAD AT LUCKNOW,
2N . <
» writ Petitien No, of 1980, 9%/
>

u.s.lﬂla sssee eesse ssece ! h)mnt
" VTersus

K Unien of Indis and ethers cseee Gppilite Parties

AFFIDAVIT TN SUPPORT OF T WRIT PETITION

‘1 ; | g ‘](thnda‘::‘ si;ggh ‘Hila, aged aboutvsé years, sen ef
late Sardar Amrik Siagh, .reti_red Agsistant Enginoer Telegraphs,
regident of _55}9;/6 Bahadux ‘Khera Pest Office shgir Nagar, bucknew

de hereby selemnly affirm and state en eath as unders~-

¥ That the depoment is the petitiemer in the gbeve neted

"\ writ petitien amd is fully cemversant ®ith the facte depesed theréin/

o} oy That the cemtents paragraphs 1 te 11, 13, 15 te 17, 25
"","_;” 27,28 and 30 are true te {m own knewledge ,‘ and centents eof

paragraphs 9,10,12,14, 22 te 24, 26 29 and 31 ave believed by the

depenent te be true.

3 That the centents of paragraphs 18,19 20 amd 21 are
ef

true extracts/ge statutory law gqueted therei;; innéxuru 1 te 14
% the

have been cmgired with/ eriginalsby the depmn}t himgelf and ave

i N | & /
W the true cepies of the eriginals. 4 !
; by Lo DVOCATE,
otus 1{980 2 YERIFICATYION cggx\;?. LUCKNOW.
‘ |

I, MeSeNilay the Adeponent aferesaid, de hereby verify ‘

that centents ef paras 1 te 3 abeye of this #ffid;éiit are true te

my persenal knevwledge, Nething material has heen cencealed and ne

s e ¥y




port of it is felse, se hlp me Ced.

& FA@W
Verified this days the (5 th January 1980 in the
A Vi

High Ceurts Cempeund.

mLucknew s : D&;;:;fqﬁ:»fw
'jth’ gt / 1980. ADV OCATE’ :
n A HIGH COURT, LUCKNOW,

7/77C7 Selemnly affirmed befere me ea .Lﬁzil”S;Qﬁ
" 'lt’/> g 8 - N kil iz ol
eoe &t L 200 by Sri. Mehindar Singh Nilag

Advecate, whe is persenally knewn te me

0
I have satigfied myself by examining
/A t+he depenent that he understands the
>z
/7,422:(Q77 contents of this affidavit which have been
) g

read eut te him and explained by me ,

LA
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39 ®T 1 GEGAIAT A1 IHAG AT AW qQT 7 fRawad
gAY AT A gAR @1 9q¥ geawe & faw & &l qadw
®T A1 gHEAT IB1F A1 &I wqAT AT FL A1 gWMA a1 faam
(wmardt) w1 zifae fear gar caar K@ ar gwR geams
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__B.Se; DPA; BE; LLB; DLT; DLL; PGDC|
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arat [aarg] are AT N
1n cial & Fenomie
AT lht’
e mﬁaha, Cunda }3'\ spI oiiesge & Legal
France; History in India &
=10 o a=ar Euglack. -
q, T . FAR) AGAF ADVOCATE,’

HIGH COURT, LUCKNOW,




s / /

. oy

} P a4

(I
fara s C(K)

HaSelila

Unieon eof

G A

L e ———

Refy '}

irdt Fetitien 44, ,\m‘.‘ 1960
J

P 4 o T b

IN THE NOWOURABLE HIGH COTRT OF JUMICATHRE MILATARAD A7 LuCHHOY

sence eesse evase retitiener

Tt g
yeTsud

Indis and etherg esv e peeme Gp‘;’,’fﬁﬁiﬁt Part

J,k\ Lot {x "\, i u,&-\[‘kn ;‘} Ay v
v

L

ha x

18@,

0
-
&

&
&
Q
2
e
®
"
.

o
L7 1 =
5 @
K-

e
126

13

Lu&)ﬂ"‘i’;ﬁ-

10 Fetavary 1790

]
futs
o
3
e
&
e
&
vad
-l
i

Aanexure-1 «Order allewing B B.frem
10841 972

mnexure-~?2 Impusned erder sitepring HeBe
fren 103.1()?7

AAnexure=3, G&:@rﬁption repert-Snugslin
innexure~4 Abuse of Authexrity.

isnexure~5 Shah Cemmigeiens letter

pnexure~b Cerruptien repert

Amnoxure-7 Cerruptien re%wt Phetestat cepy 20 -
panexvre=-8 Illegel “ransfer erder -
parexure~?) Retiremsat erder -

Manexure=-10, "Save m/ Seuls * Appeal te
rarliegent frem wife ef Petitiener 24

mnexure-11. * Save Our Seulfl Appeanl te
Parliament by the Petitiener 27 -

mnexure=12 Apreal to DNOWP & T De2047479
azeinst impuzned evder dt.351.4479 2 -

Aapexyure~13, Juédment & erder 1’._’.".145/?";:
dated 164779 53= 3

panexure~14 Impugaed exder 304441979 3

Midduvit 36=37
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Mehiader Singh Uila, aged abeut 30 years ,
wa of late Ori marik Siaghy vesideat of

559%/6 Behadur Fhers, Singer Taser, Luclaew.
sessses Totitiener

®rous
1 Talen Of Indiay thweuch Secretery Mimistry
of Cemmunicationgy Ceverament of India, Wew Delhi.
/\ 2« The Bivecter Ceasrasl Pests end Teleyrephs
Departuent , Covermment of India, Mew Delhi.
Se¢ The Gemerel Mamagar, Telecemmusicatiosns,U.P,
firele, Mozratgen), Lucknews
de B24, B.x.nthw. Coneral Yenager, Telecen,
VePuCircle, Nasratsanj, Lucknows
e The Divisional Bagineer ?ihgap’na. Delradun

seeee Dpponite
WE Partioe,

RTICLE 226 OF TR gcowsTIMTION

- Tiw. huiable potitisner, noned cbeve meet respectfully shewethye

/

!




e That tre petitiener wac gppeinted as cirele serviece
Telographist on 141141947, iz & vacancy reserved fer vagr Cervice
Candidaten, usder the epposiic parey Loely altor the potitiosnr was

i il e T —— & « 3 Ay i
relonsed fron tie f e % 1G] e

2e That ea 10041962, the petitiensr wus premeted as an
gesistant Daginser in t'e Telecen Boginserin. vervice tlass IT in
the came department under eppesite party Nes2. The petitiener wes
confimmod ea tie sadd poot om 14341969,

; b Yo o 3. That during the aferessid peried of servioe ending
l 14341969, the wark of tie petitiessr wes feusd to be sebisfectery
l and be wos net served with any adverse entry, frem his cenfidential
recerds for smy yours The eriginal pay scale of the petitiener wag
350m25=500a3005905 BoBy 304800 BuBy 30-830-35-900, This soale of pay
wes Tovisedfren 15141973 a8 650-30-740m35=010=30s 35=000mi0=1000-8,5,
) Ow1200,

4e That the petitiener was due te cress Bfficiency Bar en
- 104841972, at the stage of He390/~ permenth in the eld soales 4

Se That the petitiener was neither informed of tie decisien
te step him frem cressing the efficiency bar en 1040,1972, nee he was
paid the selery which he was entitled te draw on cressing the said bey
The petitiensr made several representatiens te eppesite parties 2 wm
i end 3 but received no mewer te his cemmunications. The petitiener
M therefere had te £ile writ petitien Nes143 of 1976, befere the

Iuckaew Bench of the Allahsbad High Court fer the issus of & writ er »
order in the nature eof Mandanus cemmanding the eppesite parties

to act accerding te law,

Ge That the eppesite parties maintained defisnt ettitude
tovards notices served by this Reneurable coeurt and 4id net file eny

-y
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counter -aifidavit $411 en 4 50301979, after lupee ef gheut 1 yeere
T8 gppecite party Nee3 , allewed the patitiener to cress the
eillciency Lar frem 106041972 vide his order o, Staff /13w o
;';?/c.h.z;{i/"l Ghtet 1551579, without explaining te tis oVt aay
a®d the Hen'btle Nigh Cewrt, why he ceuld net iswue the ssme evder
on 10,341972¢ The trus copy of the sald arder 1s filed hevesdth

as annexure 1 te tids petitien,

Te That the petitieser was hept in Buspense aad subjecied
te undearable aseny, distrees, idignity and horesenent, for tle
whele peried of sbeut 7 yesrs, The metivatiens end ciromstances

lave been stated in seme of the pawrss of this wrd: petition,

Be That during the aferesaid)f peried of about 7 years
the petitiemer,while sui fering frem wnbearable ordeals and
tribulatieons, became entitled te anether veluasble right, Hile
crossing of efficloncy bar &t the stage of Bu1000/= per menth
in his eferassld reviged scale, beceme due en 1.&3.19_77.’ Again
the eppesite party Me.3 meither p.ased any exrder allewing the
petitioner %o cress his that efficiency bar, ner he infermed the
petitiensr of being stepped at the Lar,

Ge That tie petitiener stremgly belisves that the real
reasen for the inerdinate delay of about 7 years in passing
erders abeut oressing of efficiemcy bar frem 10841972 ond alse
etepping the petitiener at the efficiency bar at the etage of
P261000/= which had becene due en 1.8.1977 after sbeut 2 years
on 314341979, ks by the eppesite party Need, vide his mest
uareasensile sad unjust evder Ne. Gtaff/M-3-2-UB/CH.IT/A dated
31341979, filed bevewith gs annexure £ te this writ petitien,
wvepe due te malafides as shewn hereinafter,

10. . That the petitiener had been & dedicated publie
sorvent and had 2 seal fer uphelding sndf ecausing to maintain

purity of public sdniaistrations While the petdtiense was
Q‘
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working uader tw eppeaite perty Ueed he wes srieved te

kaow %o cerript and wwerthy ceaduct eof tiese functienaries |
end reparied severel instences ef thewse maglpractices s the

higher sutheritiss of the department. ﬂ‘rm espivs ei twe such
instances dated 19tk Janusry aad 12th December 1977 sre filed |
horewith uo sunexures j asd 4 te this writ petitiesn, In bydef, ‘
Amexure 3 is & press repert en the smuusling sctivities of an
efficer whe entered Nepal en the autherity iscued by eppesite
paxrty Wesd Gri MR Matiury whe had ne 3@&&@&@1;1&& er peower te
iscue such an gutherdty. Similarly, sasexurs fee 4 i an evder
te enforce ‘Besart under t‘m: gaxd of sn sppeel as issuved by the
eprosites pari) Teed Orl N Methurs Fhlle the Goverament
suz-ested veluntary denstiens snd preporstion of 1ist of gueh
doners, Ori Mathur erdered deduction ¢f eue days pay end
preparstien ef list ef euch efficesis whe doclim@ deductism. We
ene ceuld muster ceurage te get his asme eatered ia Ori,
Mathur's *Black List ',

Shah Cennissien vide their letter daited 17th axd 19th
of even Mumber, seat petitieners reperts ean cerruptien aferesaid
te eppesite party Ne.2 for necesssry actiea under intiﬁation te
¢he petitiener, but me actien appeirs te have buntlkcn by 1
eppesite party We.2 se fure. Aforeecid letters cepy received ;

from the chsh Cemmnissiea is filed herewi'h as sunexure 5 te thie 1

wprdt petitien, ‘ ]

11 That the petitiener wee surprised that theugh the 1
slle atiens ef such & serieuvs nmatures were made threugh registerel
letter:, yot me rebuttal er even ackaewlcdiment wag ever

received by hin frem amy suarver.

124 That in the peried 27.3s1977 e 14:441977, while
the petitiener wis heldigg lawful charge of the Gﬁh fub
pivisien, Agra, Sri H.K.Mathur, eppesite party Nee.d ,breught ia
ari Z.7.Khan ,Pivisienal Hagineer, well knewn fer cerruptienm,
{reiiziag €2 30.7,1977) frem sllshabad, te displace Sri V.X,

~ e : essse
—‘4
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Verms Divisiensgl Esginesr Phonse f@ra,rﬂth‘ii&: on 304441977
snd even thsu;:;k; ths petitiener as w-ol_l es his suberdinste
effice staff, woere preseat ea duty threught W
out the aferecaid peried, Sri Z.i.khar, ia ceamnivases with
epposite purty Ueed Ori 7,0.Matiur, nisapprepriated huge pubdic
My, threush bepus frevduleat bille, shewing expenditure
iscurred ia the petiesers Cablo Sub nivisies Agra, with pabd

vouchers beariay sigastures ef = stranger en tim efficial sesl
of the petitienszf tiweugheut, witheut passiss them tiveugh
P3e ﬁtiﬂmr as lawful efficer ischarge Cable mb;mﬂum or
his effice staff, The petitiever still helds in his custedy &ll
these bills abeut which he reperted te 2ll the sutherities
cencerned vide'NMest TRIIATT 0 f'ch.&rm AXT/17 dated 17401977
' e trus cepy of which is filed 'erevitn se gnsegzure 6§ te this
writ petitien, Fewr such bills dma.‘.s.'n(bd?sz.zﬂu 513477
M;m.%) b TohoTT(He966480) and 1404477(Me10033,7C) totalling
e 19132410 will be predused befere the court at the date ef
final hearing. Last sheet Hes7 of I/8ill Ne.C dated 31,3,77
shewing single day expenditure of 1503379.36 is filed herewith
(Phetestat Copy) as smsexure 7 te this writ petitien %W"

L} That,while making ever charge em feremeen of
150401977, of Qeble Sub pivielen Aara, the petitieser neted
detaile ef all the aferssaid facts i{n all effice f:uoa‘ and slse
in the charge reuexrt which was despatched under registered cever
te all the deparimentsl autherities cencerned imeludimg the
eppesits pariy Ne.d Or, W, ¥, Mathar,

14e Thet sei M EMathur , eppesite party We.d , daid
net have the ceurag® te dispute ths aferesaid sllegatiens
centalned ia fermal aferesaid sfficisl cemmunicutiens,

15 That the petitiener came frem Gujrat state te

|
Pttar Pradesh in Jehuary 197R. e was displaced 6 tizes and
the 611 transfor was effected frem Dehradua fo Himn(m)




uador the erder amesmwva, filed nerewit. ss annexure Mol8,
iseued by the Divisiensl Baginser Telegraphe lebhyadun y oppenite
party Ne.5, while evea the Cemeral Mamager U,»?,Circie is met
ceupetent te erder out of circle transier of the petitiensr, Oaly

epposite party He, 2 csuld srdsr such & treasler shese erder wip

n ” w

never sexved on the petitiemer, ill the same eppecite part: e,
2 allewsd the potdtieser te retive velustarily frem 10,4.1978,
vide Ris Ney 243/2/78=570/1I1 dated 6.641978, filed herewith ss
panexured 9 te this writ petitien,

165~ That the eppesite party leed 5 Srd N.E,Natinr, s
actuated with malice,illwill wad visdictivemess, caused repested
distrese end fisancisl strasgulatien tiu.ue:m fresuent/ traasfers
end vithheldia of payuzat ef sslary te the petitisser fer leas
porieds duriag tho peried 17.541975 te 11,841976 and agaim frem
5011978 te 264441978, that the petibdensrs wife ssat & "sA7T oM
SOUVLS™ eppeal te members ef Leth houses ef parliuseat, tollMd

by a sinilar sppeal sent by the petitiener himgelf ian Octeber 1578
after his retirement, True cepies eof beth ef which are filed
mrewith as aanexures 10 and 11 with the wrdt petitien,

17 Thet in Jususry 1978, the petivdensrs esdurasce
having cressed ell limits, which aay ether persea ef high regelve
ceuld fauce, M;nr finding ne ether way te ssve his 1life ,
gorved 3 menths uetice em eppemite parties, giviw: full detazils
of haressment met, end retired velustarily eu 10441978, #% 4 year
hotmé his erisinel date ef supsrumauatien 30441982,

18. That the Statutary Law Pusdamentel Rule 25, geveraing
Gevermaeat Servaants cases ef Cressing Bfficisncy Bar readege

t The cass of Cevermmeai Servants fer cressing the
Effiah;aoy Per in the time scale of pay sheuld be censidersd at
the apprepriste time aad in case the decisien is {0 eaferce bar

acainst the Gevermmest Servamt, ho sheuld be iafermed ef the

RN o

decisioent
» G55




- 18+ That thef statubery Lav previding fer g right ef

appesl o Gevermient “ervasts agaisst whem tle bar te crese
efficiency bar is enferced- Rule 23 0,0,9(Classificatien, Centrel
and Appeal) Rules 1965, rezds f=

Vaee Goverament servant mey prefer an gpreal ejeiast
all er any of toe fellewing erders namely'=

{(v) ea srder

{2) stepping him ot the efficiency ber in the
time ccale of pay eam the greund ef his uafitmess te

crose the Lawe o V

20e That the Stautery Law previdiag peried ef Limitstisn
, CeCaBe(Classdfication, Contrel and ippesl) Rules 1965 Rule
% readege .

' Ne appeal preferred uader this part shall be mhwwiwku
nhrtdnﬁmhu such appeal is preferred within a peried of
ferty five daye frem the date en which & cepy of the erder appesled
against is deRivered te the sppelliamt,

" Provided that the &mubﬂ putherity may entertain
the eppeal after expiry eof the said peried, if it ie satisfied
that the sppellant hed sufficient ceuse fer net preferrisg the '
abpoal in time, !

21, That , nermally the pengien of sny retiring
govermment Servant is te be finally dettled Lefere his ntm;
«pent , but in the case of veluntary retirement where enly 3
meaths netice is given, Rule 56 Para 2 (f) ef the Gevermment
docisien en ' The Cemtral Civil Ssrvice (Pensien) Rules 1972 as
smonded in 1976 reads t=
' oee whore it iz net peseidble te amticipate the date of
retirvement aud cenmsequently it is net feasible te initiate
advance qotion in accerdanee with the twe-year time table.
Wevertheleass, thic dees aet detract frem the principle
that the pemsien csse has te be finslised es quickly as

pessible in such ceses alses Actien sheuld be cemmenced
inmediately after dmfemk the fact of the impending retivemes

of the Covernment Serveat is knewn, @ad the pemsien cese end




|

gl otiwx related nstters and fermslitiss eheuld be fully cempleted

JO0 LATUR THAN SIX MOWTHS FROM THE DATH OF RETIRISENG
Acosrdiag te ebeve Rule,; tie eppesite partfes were
bound te determine gatitieners pensien finally by a date net later
than 10,10,1978s &y deterningtion ¢f peasien after retivement , ‘
prejudicial and injurieus te the rights ef the petitiensr, in the
Mw;‘_ Justifiable ressens, weuld make thaty determisstiem illegal
saé voids

R Thet in the case of the petitisuer, the cressiang ef
afficiency bar froem 10.8.1972 was decided after megrly 7 yeers in
1579, after the potitioner retived om 104441978, which iteelf
ie euestiensble, os the isoue weu pendiag before ghis Fen'dle ceurt

and the eppemite party Ne.3 passed that belated erder en its om
gocerd and did nmet flew frem tle decisien in the pending writ
petitien and the pendency ef writ petitiem 143/76, was net ea

idgedinent te tho eppoaite party Ne.3 ead 5 te settle the quantwm
of final pensien after the censidergtien ef eificiency bar frem

104841972 and subsequent effioiency bar frem & 1401977, befere

expiry of & menths peried after the petitieners retirement on
100441978 that is,10,10.1978, He reasens whatseever, have been
ghewn at eny stege fer aferesaid belated action, Pendency eof
writ petitien ceuld dn/:t ssEmy a cause e Justificatien fer

mwt deternining petitiemers pensien finally befere 10,10,19784

23 That, incedigtely after allewing the petitiener fe
cress his efficiency ber frem 10.8419724 in 1979 (emnexure 1)
the eppesite party Ne.3, knewing fully well that b;::udod “q;!
all pewer and jurisdictien te determine petitienersf pensien te
his dissdvastoge es laid dewn under Rule 61 of the €Batral
Civil gervice(Pensien) Rules 1972, he #suued imspugmed erder es
310301979( Amnexure 2) stepping the petitiener te cress his .
officiency bar , vetespectively frem 14841977« Such = a
 retrasciive evder was en the fece of it ultravires te the

jetsdiction of the ppposite pavties.

: 7 T..ﬁ




¢ T 9-
e Thet, since the suestien of cresein: of efficdency har
from 10,8,1972 as well as fren 1.(3.197‘;' wag net reglly pending fer
pdjudiogtien befere any court, it wae ell tLh;;: ﬁfmperative and peasi'b!;-
for the evpesite perty We. 3 4md 5 te deternine petitieners pensien
fimally befere the due date 10:10.1973s Adverse evder impusmed
sferesaid, pasesd ia 1979 , ene year aftery vetivement , is malafide
and sx-facle veid and iaeperative.

He That mere thes & sesthe have passed since the petitiensr
gubnitted representatien, cepy enclesed as ammexure 12 te this writ
potitien, te eppesite party 2 n‘ﬂ as suggested by this henmeurable
court threugh ite judgmnt asd erder deted 1He7.1979 in weit petitisn
143/764 a copy enclesed se amsexure 13 te this writ petitien, ond me
yoply has se far been received,

e That ia view ef the faet that the petitioner is eld
snd exhausted aad has a shert expeatancy ef life, te enable hin to
ejoy his full pemsien during his life time, ef Bi530/- pemiisnth
which will beceme paysbie te him on the final determinatien eof
cressing of effuciency bar frem 1.8,1977 in his feveur, it Dessupmid
beceme expedient te aprreach this heasurable ceurt with this writ
petitien as ne ethor eyuslly efficsoieus and speedy vemedy is i
avelleble te hime

e Thet the/ eppesite party Ne.5 vide his letier Ne.
pon/R-63/55/130 dated st Dehradun en 30s4e1979, determined £imed
petitionsrs final pessien &b Re413/- permenth( Which after
analgematien of dearness allewance now cemes te M513/= per Mh)
e A cepy of the said erder is filed herewith ss ennexure 14 te this
writ petitien o Fad the petitiensr been allewed te cress efficiency
bar as en 1.5.1977 s hdo pensien vmldt;cca fized at Me530/= per
meath frem 10.8s1978, the date of his retirements The petitiener
therefere centimues te suffer a menthly less of a7 /= frem

104441978 for the wheie of his life.
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26, Thet due te the yensiem being geitled at ameust less
* Compegpuamcas il

ham thet te which the petitiensr was entitled, the ether eivil
< $ 'S

have {lewn reje

11/ servics sratuity srrvesrs et Bed0/e pume for 151 /2
zenths, Ne 660/=
C444) mrresre ef pensien frem 10,44,1978 ot 017/ for
meath fer life.
The petitiener is cemtimuisy te receive pensien at
‘tézq imoerrect rate uader pretest asd he had , en 28,7.79
represented agalast the lampugied erder (Amexwre~?) as meatiened
ia para 25 sbeve ( funexure 12) +The oj@nﬁm party YMe.2 has net
: pum& erder in pas® 6 meathe which ameusts te rejectien ef

/
the repregeatation,

29, That &: this ie the case of wremy and srbitrary
setilement of penvien dues te the retitiemer , it is An apprepriate
case vhere yrite of Que~Tarrante, Cortierari snd Wendesmus will

lie ageinst the eppesite parties eféresaid,

Wi tustice seiice Aok L N0, whe
30, That the demand Justice aelice/wal zerveéd ea the
appesite parties en 5.1.19380 but The same has net besn rsplied,

3’6;_"‘ That , being ag rieved by the impusned erder dsted
31301979 (amnexure=2) pamsed by the eppesite party Me.3 , and
by the erder dated 304441979,( Aamexure Nee14) passed by the

eppesite party We.5 , end the petitiemer having beea left with

ne ether gpeedy and oi‘i‘_ieacioua remedy avallable te him in law,

prefers this writy petitien, en the fellewing, ameag etherspe

GROENDS

b Because the impugwed erder ,Amexures? duted 31.3,1979,
having been passed after 10.4.1978, vhen the patitiener had cohe
inte the veluantary retirement, is illegal and witheut jurisdictiem.




11"
N
1T pecause the eppesite partfes 1 and 3 had ne jurise
A
~dictien snd cempetenmce te past say erders te the deterement ef
the petitiemer, determining the scale eof pemsion and gratiity

gubsequent te the dete en which the velumiary retivement of the
petitiensr/ was sanctiened &r is the altermstive ¢ nenths after

the retiranent,

111 necduge the metter is met left te executive diccretien
put is gevermed by Statutery Rules Pundamental Rule 25 amd '
pentral Civil (pemsien) Serviee Rules 1972, which sre intended te
be gtrictly fellewed whem thej enjels thet the decisien -ﬂu‘—m en
fingl determinstien of pensien must be tsken well befere the
retir pnent asd woen delay iteelfl eperastes as & punitive eor
deprivatery meassure and affect right te a veluable preperty, as
in the case of penmsien and gervice gratulfy of Cevermment servaat,
ez has actually happemed in the cees eof petitiener after his xm

retirement.

v Because, the aferecaid erders dated %1,3.,1979 and
20e441979( sanexures 2 and 14) are discriminatery and vielative |
of Pundementsl Rights Jlerenteed under Articles 14 amd 15 of the

Taduan Ceastitutiem, and Statutery laws en the subject thesy are
M n-
Non egt in the eyes of Law.

A

7. necsuse the eppesite partiss passed erder dated 31,3.1971
ea thelr ewn asccerd allewing the petitiemer te cress efficiemcy

bar frem 10.8.1972, they are stepped frn takin: the pleds that

the suestiea eof cressing ef petitismers efficiency bar frem
10.8.1972 was pending in the erit petitiem befere ﬁ%@i. fen 'ble

ﬁiﬁh Geurts

vi. Recause in the absence of the petitiener hsving heen

ever held .guilty ia phy departmental eor jJudielal prmedingn;'

gwaiting the even: er eV ﬂw pengisn erders
“aplin Mis AlNsamank ™
digsadvantageus te the potiﬂlnr[wu eutaide the Rules F.R.25

and Qentral Civil Service(Peasiem ) Rules 1972 and were pessed in
axsess of Jurdedictisne




e

] e

Vi1 Becaused the eppesite party Ne.d scted malafide,

influenced by extranseus ceasideratisns,

vinx Because, specific allegstien ef cerruption were nmade
by the petitiency severel times fer 5 years ending 1978 azainat

3Be MoReletm 5 eppewdie purvy Teeé sad tieeo ¢llegatiens 1men;a
him to guch an extent that he acted malafide is seversl weye

‘dncluding the pessing of im usned erder deted 31,3.1979( annezure 2

b # 4 Because the delay in allewin, the petitisner te pass
erders for his creseing the efficiency bar at, as ea 10.,8,1972
a delay of about 7 years wes clearly due teo nalgfides eof the
eppeaite pariy 'e«d , as such, eppesite parties cant Le allewed
to take shelter behind this erder fer passing a belated erder
with respect te steppage ef ofﬁcioms bar retrespectivel: frem
168419774

X Because even otharv}ue. the impugned erdsr dated
310341979 is ':lllegal and bad in law since, there was failure

te cemply with the mandatery reguirement ef intimatien abeut the
enfercement of Mar st an apprepriate date 1.841977, te the ﬂ'im
potitieher as laid dewn under Pundamental Rule 25 end as upheld
by a decisien of the Supreme Ceurt.

X1 Bﬁauuo in view of the fact that the petitiemer is eld
and exhausted and has shert expectency ef life, and te enjey his
full pensien inm his life time, dispute of civil litigutien in

the Civil Ceurt may net get settled in his life time, snd ne ether

equally eppedy and efficacieus remedy is duhible te the lactitioa‘ll

and this Hemeuramble Bigh Ceurt has Jurisdictien \to igsve writs
under prticle 226 ef the Imdian Cemstitutiem iu this case
invelving centravention ef cemstitutienal emd Statutery Rules,

it is expedient that this Wenewrable (Ceurt be pleased te exercise
writ Jurisdictien im this case,

PRAYER.

WHERTPORE, it is respectfully proyed thet yeur Lerdships




i B
a4y be plessed te pass the follewing erders je
(1) te isoue & writ in the asture ef oue-Varrante,
ceumanding the eppesite parties 1, 3 and 4 te estzb ish ‘he
autherity usder which tie order dated 31,3.1979( sanexure=2) was
passed by eppesite party e.3 and the erder dated 30441979,

i o r
(amaexure= 14) wao passed by eppesite party Ne.5 ,

- (41) te issue ® writ in the asture of Gertierars ,tetting
sside [fuusshing tie erder dated 31,43.1979 (annexures2) pessed by
; e
eppesite party Nesd aad ¢he erder dated 506441979 4 Aunexurewiq) Ve

wos passed by eprealte pariy Ne.t.

- (111) te dosue a wrdi in the msture of Nsademus, commandi g
tis eppesite parties te qpantify the pensisn ef the petitiemer as
frem 10,441978, on the basis eof the the fact that the patitienes
caanet be stepped at the efficiency bar ot any peint ia his
service by erder passed subseguent te his date eof retirenent and

te aot accerding te law im the manser, hereinfere stated,

(iir) te isoue an evder te cppniti parties te pay all the
censesuential bemefite vize arresrs pf pay frem 18,1977 te
100441978 #md the service grautity smd pessiem frem 1@1{:1973'
which the petitioner is entitled te get ae the repult of crescing

ef his efficiency bar frem 148,1977.

(¥) to isstie or pass any ether erder writ er dirsctien
which the petitiener is feund eatitled.te.

(vi) te allew the petitiemer cests ef this writ, ‘
M
- petibhener

%3900. % v

B.S¢; DPA; BE; LLB; DI ; ; DLL; PGDC;

Lol

I egislation Crinisolozy

Coanstitutional Law Penolcgv. T xicology

Administrative Law ~ Off pee Against

in Social & Ecnomic

India, UK, US\A, Security

Australia, C.nda & Jurisprodence & Legal

France, 4 History in India ' ﬁ
ADVOCATE, Foglond.

HIGH COURT, LUCKNOW,




frit petitioen We, of 1980,

ma&h R votitieney

Yersus
Unden of Tudie ond GLhErE  eweeuemees Oppesite Parties

Sri M,S.Mila o AdBe Wireless, Delwedun, whe hes teken
veluntery retivement frem Govermment Service with effect frem 10,44
J978 is heveby permitted te cress efficiency bar with effect frem
104841972 at the stage of Re590/= in the presvovised scale eof
B 35 0m25m500m30=590wEBs 30=800T0 30-830=35w900 OF 7,547 40088 TTe

. edf= Tlesibls
medstant Gensral Wanager (etaff)
Per Gosoral Memager Telscem, 1,2,

At Tios oty
e

ADVOCATE,
HIGH CQURT, LUCKNOW,

IS




writ Petitien He.  of 1980

MeBelidla ssaee sess Petitionsy
- Versus |
ynien of Iandic and etiers seess sess Uppesite Partic

shri !&.Sg.mh » AeBs (”t‘”d)
559%/6 Behedur Khers ,Singar Negar,
LUCKOTE e

Hoe Staff/ie3=2-i8/CheII/1 Dated at Lucknew 314341979,

Subjects= Grast of efficisuncy Nar ~Qese of Sri M.2.0ila
Aelie(Rotived) ‘

The case ef creesing ef efficiency har at the stage
of 101000/« in the cozle of Fu650w30T40w35=810=H0e 40=1000
..m}- 40=1200 with effect frem 1.8.,1977 has been censidered
end y&n have not been pernmitted te cress efficiency bars

pd/= illezible

AuloMo(Stasfs)
For General Manager Telecen V.9

AL Thaer Coped

AU\OCATE, 4‘
HIGH COURT, LUCKNOW,

R
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IN THD HOUOURADLE HIGH COURT CF JUDICATURE ALLAMABAD AT _LUCKTOW,.

writ Petitiea Ne. of 1980

EohNila saves , esesse sseve Petitiener

Versuse
Triea of Yadie ond ethers sasee sssse Oppeeite Parties
Ansexure Ne,J
A
Jé

Dadly Pienser Jewuary 19, mw-! Page 3 Columm 6

GOVERMENT OFFICERS GHASED BY CUSTOM MEN

(By our Staff Repsrter)

Lucknew Jame18, A Directer Pelecemuunicetisns Pepart-
enent, A SubeDivisienal 0fficer (S,D,0,]) and twe ether employecs
ef the departuent were reportedly detained at the luﬁtma Check
Post for vielauting the Custem Sigmal, en his way back frem Wepal.

It is seld that the Telegraphs Department Jeep(Regds
We TeSeBe 9382) wan recently detected at Nautawwa Check Pest and
after it vielated the signal , it wasf stepped by the Custems
pepartnent after & het chase of abeut 40 kilemeters, The Vehicle
was then breught back te check pest and thereughly sesrched, We
smugsled geeds were, hewsver found in the Gevermment Vehicle,

The Jeep sleng with the mroeﬂe and his sageciates
was detained for abeut 12 heurs and wes released after ceasulting
the cemcersed autherities in Delhi en persenal Pend by the mccused,

: Acc.r&ing.to reperts the Directer was en the efficial

Teur te Gerakhpur and Mare Arees &f theyf m Indo-Nepal
berder.

Mootz Thea Copt

ADV \J\:'\IE’

HIGH COURT, LU CKNOW,

.l"
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1 IS HONUTRABLE MIGY CorR®™ OF JUDICATwa: ALLATDAD a7 LUOENO™,
vrit Potitisn He. ef 1980,
MeSelidla- esses . . ©ewsse " sssse Petitiensr
Yersus
Taien of India and ethers “ewssees - Uppegite Parties
Aunezure Keed

0ffice of the Qeneral Nansger Telecomnunicatisns, Luckasw,

Yees Welfare fuise/77 « 12th Decenbver 1977,

Apresd

seses It has been nestiesed that cemtributiens te help eur fellew
mnhort or the staff ia these greas may bo deducted frem each

persens salary ef the menth of December 1977 ab the rate given belew,

Gaget ted €iicers evese One Days Pay
' *ee

Thess membersz eof steff WIO TONOT 7ISH TO CONTRIRUTH, may
SPECIFPICALLY IERCLINE IV WRITING te their disbureing efficers
impediatelys In the sbeence of such imtimatien, EEDVOTTONS et the
abeve rates weuld be made frem the SALIRY fer the meath ef
December, 1977.

os o
MadsTt “Taner eoped - N.K Jat bur
¥ b—; L (XUER AL MANASER THLECGANTNIOAMIENS.
LuC '

HIiGH COURT-
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IN THE HOMOURABLE NIGR COUPT OF JUDTOATURR ALLAWARAD AT LUCKNOW,

writ Petitien Ne, of 1980,

MleNila aoo;o sesve sesee Peotitiener
Vergus
Uaion of Indie and etheTs  seese Opposite Perties
Aaazure foe 5
PROYORMA 11

GHAR COMNISSION OF INOVIRY.
nest /1R /201 /77=00/Vol=12 Dated 17tk Jam.1978
Tromy

SOOr.tl:y‘k
ohe Chah “Yemmissien ef Iaguiry,

Patiala House , New Delhi~110021

Te
The Secretery ,
fianistry of Cemmunicstiens,
How Yelhi,

gir,

Baclesed please find a cemplaeint frem gh, M,5,Nila
e garding abuse off sutherity. |
?he Cemmissien sugsests that the matter may be lboked
ints at///n aprropriate level and sctien , as decned fit , taken
thereen nmr' istimation te the cemplainant,
Yeurs faithfully
8/ SeS0cs DellCs
Gopy ferwarded te She M.S.Nila Feuse Ne. 559K/6 Bahsdwr Fhera
Singar Wegar Post Office lucimew 226005(W.P.)
Fer further cerrespendence please gquete <he reference Ne, and

Date given sheve.
ATeali “Tane 7,0\»1

ADVOCATE,
HIGH CQURT, LUCKNOW,
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. IH THE ACHOURABLE HIGH COURT OF JUBICANURYT ALLAMARAD AT LUCEION .

Prit Petitien Ve, ef 1980,

¥l Mils esens evsse sevse retitiener
Wreus

taisa of Judis and etherc sssse Oppente Partiea.

ADERTN Neeb

w

/17

'_J

fe Toe Mrseter Gemsyel Teleyraphs Mew Selid,

2o WEMAMIE Coneral Manager Telecem Luckunew,

Fe BOOEATIAN Directexr GNT effice Lucknew,

P % aguw Directer AMidit ?‘1‘3"’“‘.})“ M Luckaew,

Se¢ Superintendent (RI Niwalkisghere Head Lucknew,
SOMS NLOUPTA USURPED MY CABLEY SUB-DIVISION AAA FARSE RBILLS AND
POCTHENTS SHOTING VYSAPRBPRIATINN FORGERY FRAVD AND CUBATINGS

¢ »

RXTENT OF RUPETS sgidx 33500 rpt 33500 POR PERTOD 13.3.1977
$8 144441977 CONPISCAHTED ARE IN WY POSSESSION AAA PRAY TOLD

DIMEDIATY ENQUIRY.

MO JNILA ASSISTMIT BNCINUER QABLES
gus=DIVISION AGRA UNIER TRANSYER 7@
DEHRADUN

Atlostza wa-.\CcM,

o

AbVOCAT E,

HIGH COURT, LUCKNOW,

oo do




o
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I THE HONO'RABLE FICH COVRT OF JUDNCATURR ALBAMARAD A7 LUCTHOY.

it Petion He, ef 1980,
Hefiogllila essos sseoe essee Petitiomer
Versus

Uniom of Indlc end etlers sreee evsee ﬂwmtﬂ partien

EEETED Hes 7

A PTRTO-STAT COPY OF FRAVDULENT BILL SIGNED AND CHMROED BY
SOME USURPER ON PETITIONERS OFFICIA SBAL® A8, GABLES AMA®

: ‘
M
petitioner in
ADVOCATE, W.
HIGH COURT, LUCKNOY
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PPN
IN THE HONOUL APLE HICH COURT OF JUDICATURE ALLAHABAD A7 LUCKNOR.

writ Yetition Ne. ef 1986

Vel Jiile erees essss evees Potitiensr

/

¥ arevs

paisa of Iadia emd ethers ense CPppesite Parties

AUEATHE Heet

DINLAL PSS A0 TRLAGRAPHO IEPANTNENT.
QFFICR OF THE DIVISIONAL ENGINGER THLUCH APHT TENR DU,

vene Ve, F=3/62 pated st Dehradua=-248001 the 5.1.1978
Tan pursusace of 1,0, P & T Wew Telhi Ne,232/23/77-07G=11
dated 2641241977 md G Te U,P, Circie He.Steff/liedeis=77/chei¥
dated 4141278, Sxi ¥.5.0ids A, Vireless Deixadun, is herely
trensferred and pested as A7, Wirelees Alsal in ¥R, Circle

ander G, Telecem Shilleag in the imterests ef service,

fle is vrelieved frem the stremgth ef this Divisiea

NCAPTANNCD AT BT

frem the afterneen ef date.

sd/illegibie

Plvigiedal Engineer Telegraphe
Pehrasdun~-243001,

AU Thora topq

S

AL YULH LD

HIGH CQURT, LUCKNOW.

s
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IN _THE HONOUR ABLE IJCH COURT OF JUDICATURR ALLAHABAD AT LUCKNOY,

Wit Petition e ef 1980
MEHila eess e P sesee I@titiener
Tersus

Unien of Iadia and ethers seees Oppesite parties,

AUIEXURE M0,

H8e243/2/10m57GeTT
JOVIRIDIENY OF INDIA
IINISTRY OF COMMMNTICATTONS

(r & 7 B04RD )
Deted, New Delhi=110001, the 6th June 1973

MEMOR ANIUN

Subge T.;:s;.:.eriup "Bte Voluntary Retirament of Brie M,0,0ilg ,
Aesistant Dagineer,

ey My, o
On the expiry ef timee menths netice given vide his
applicatien dated 11,1,1978, Sri ¥,5.Mila s Assistent Bnginesr u,p,
Telecem Circle, is permitted te retirey velustary under 7 56 (k)

from Geversmeni Service with effect frem the afterneon of 10,4.,1978

sé/ Tllegivle

Assistant Directer Gemsral (s¢7)

ABAT Tione o1
At

HIGH COURT, LUCKNOW,
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\ bk " g e Y VIV  AAYEL P T P 40 3 ATT T3 AN e VAT Y
> IN T WONOURADLE WICH COURT OF JUBICATURS ALLAT AT ATy, A7 LUORNOW,

TBit petitien Hes of 1980

MeSlil snsse s3ewe senss Potitisnar

Verosug

Union of Indis aud ethers sssee ssse OppesiteParties

O TN COPRUPTIH

TTROTOH

“PARLIAEND

Reaspected Sir,
You have alresdy beceme awsre of the macked dence end

grams enacted by the white cellar crinimald in the Public
pdninistratien-lligh ranking efficers cemnitting heimeus crimes in
abuge of pewers vesting in them, in the ceurse ef the per fernance

of their efficial duties , ia the previeus regime, Wine §s mn exemple
befere yeu, whese painful oriss have gene so far usheard, Yeur heart
will be filled with cempassien ence yeu sive o patisnt heering sbeut
.the atrecities cemmittied em my husband and ether family members,

1. iy hushand, S Mehinder Singh Nila , Ex~Asscistant
Bagineer P and T Vireless Dehradum, has vendered se for adbeut 35
v ! years of unblemished service with sbeelute hemesty and imtegrity,
M’ 6@@«“ Till the eubnissien ef this sppesl meme of his superiers ceuld even
U ghallenge him en emy acceunt, even ence, in such g leny peried ef
gorvice. He has net enly received mest extensive and exceptiencl
deparimental training ia thw iranch ef Telecem BEnginserin - besides

velng @ grofucte in ecience and Telecen Dagimeeving, but alse has

been cenferred hich distinctiens while admitiing him te degress is




,,ﬁ——<‘
A5

fusiare =10 contd Y42

coualyy tireugh the knewledse se ecquired but the highly cntrcichud
high ranking efficers reperted cerript destreyed his gll plans,
Uafertusately his sbselute henest repertings weat usheard gnd he t&
thus felt desperste in Mringing te llié;ht the cerrupt iadulgences of
these white cellar criminsle, whe in turs suscesded ia tetally
dgenlreying dm aad viale of swr fendly wiich sullered greal niseries

end mental sad physical tértures,

Ze The reperted white celisr crimissls transferred him frem
oné coraer (e the ether 17 times in past § years. This made him
viotim of isourable élssece which will lest t111 death and thus

ohildrens carecr got cempletely ruined due te frequent uprestinge,

- BMeosntly he was lreught te Lucknew frem Rajicet on Cempagaienste

greunde bul he wee cesn upreeted te Agra o fron where within 8 nenthe
he was tronderred te Dehradum, where he had net even cempleted 8

menths that be was ageia tramsferrzed te Aljal ( Miserem).As the

regult of which he had te seek velustary vetiremeat, Fer all the
past 7 yoars he had been paid salary what he drew ia 1971 and ne
bedy cared te inferm him the reasens fer withhelding full calaty

for 7 years.and they igmered all his vepresemtatisns én thetomubject,

% Receantly, while he was ot Agra es AelloCablen, the
Generel Memager U,»,0ircle Luokmew, the 1,5, Phencs Agra and his
acceunts efficer entered inte & conspiracy te cheat the department

and misspyprerriated huge public meney, by passiag secretly pay

srdors using faleely efficial seslo and eigsstures, ef ny husbgnd
and tims osmitied effences under S5/120-3, 457, 409, 170 of 1.2.0.
read with 55 52) amd 5(1) (c) ef preventien 6f Gerruptiea Act 1947
Frem eme bundle ef such papers fallen in ewr hends

misaprrepristion ef B3 33500/= may be seen. s&éilarly on 1.441977
they get encashed chesue Nee ATE0BO2 Me25488.45 which was im the
asme of my husband.Cealed wine bettles and a recever; meme bearing
dated signatures of the Gaseited efficers, pressnt at the time ef
recevery Be seen, It will sheck the censcience ef the whele nati
that even present pujaries ef prehibitien lesding the Watienm,



‘ Annexure 10 =contd pe3
g y eajeying usiupeachables positien, have treated such hengat reporic
/

88 more wasue paper. A Directer ef Tele,ro ho pesed hineelf

s Saguiry efiicer appeinted by the Directer Cenerel, ceomnanded

us U shew the decumenis previug reperted coxruptisn end after
gecing them teek sway sbeut 300 puch decusents makin i+ inmpesceible

for ue teo trace that cerrup. efficer,

de Visnever hMeter; ef atrecities on hanssts wee repeated
ea earth by such devils, Ged teck birth tireush seme leaders cad
this pheasnenen was recently ropeatede fall ef provieus despetic mm
egime and rising Swa of Jenta leadersi@p uader Mererii Desai and

‘\ Cheoudiry Charan Siag: raised ceve expectatiens, when they declared

te Tout out cerruptien at tep firet prisrity. They iavited hensst
reparts te speak out fearlessly that we, getiiag etiracted by
their clegans reperted them and new we face ceupléde destruction,
This has raised geauine gpprehensien im eur mind that emly way
porhups left te fulfil these premises is te iuvite henest reperters
te cemo out in epon te get them tetalky destreyed by the vultures
repwried cerrupt,; se that silgm of greveyerd is created ond ne
ene is left alive te repert en cerruptien, and this silesco mskes
the peeple fesl their lesders have eliminate cerruptien,

o

Ge Ia return fer the past 35 years ef sevice readered by

py husband with abselute henesty, leyalty and integrity, we have
received starvatien'ealy, Fer last tivees menths ne bedy has paid
ey salary er aay ether retirement dues and my husband is lying
en pick bed surreunded by starviag children , all waiting fer
death eanly.

THEREPONS, it is respectfylly prayed that eur lives be
saved frem getting tetally destreyed Ly the high efficers reperted
corrupt and eppertunity be afferded te us te preve their all
reperted cerrupt iadulgences.

- 2t Yours sincerely
M’"‘M e 83/ NarinderEaur

;A,U\OCAQC‘%}?—*&" Iv gelemnly declore thaet infermetiem given sbeve is
BCQ\)&"“" trus te the best of my knewledge und beliefl,
W\ ,

SR
Vife of m,s,m114,
53}9?’/6 tingar Vegar Luokn

4o A
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pit Petitien YNes of 1980
H.8.Hi1s ' sssse Pens® sease ratitiensy
Versus
Unisn of India mmd etlere vseve ses, Opponite parties

AR APPETRL

FOR XIND CORSIDERATION OF

MEMBERE OF PARLI AVENT AND OPHI

(Printeé ce:y enclesea )

J/)?D»/ i
M. ,.Hila

L)

[V
ADVOCATE,
HIGH COURT, LUCKNOW.
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AN APPEAX
For Kind Consideration of
Members of Parliament And Others

In continuation of last appeal made by my wife Smt. Narinder Kaur to the
their representative, the M emhers of Parliament and others.

I beg to state om eath that facts restated below,
already reported, fully and verified, are true to the
best of my knowlege ard belief. Nothing material

has been cancealed and no falschood has been added,
‘o help me God.

On the basis of docum
and other documents suppos
of the depa:tment, if I fail ¢
substance, made as under or

allegations wrong, I shall
¢ Kol punishment.

P

(Mohindar Singh Nila) (M

Dear Sir,

l. You'! sent back each of my cerruption report to officers, parties to cerru
me to know as to what happened, corruption remaining veiled.” How cculd main hcr,a
to bleed in matters of corruption to which he was a party. Only Rama could extric
Ravna’s head. Corrupts have continued to enjoy while honest reporters® were crushed a
declaring to eliminate corruption at top priority, found themselves eliminated, Silence
corruption reporters will not help you* to mislead people to believe that you* have
Econcmic strangulation caused by a chain of false recoveries, mental and physical shocks
and finding myself unable to bear more torturous life I sought self elimination by reti.ri
befure the date ( f Super annuation at loss of Rs. 72000/-. And this has happened inspit
is none in the department who can claim himself equal to me in academic and profession
Cations, having to bis credit 35 years of service without having received any memo
adverse comment, You® have continued paying me same salary which I started drawin

any increment, without indicating to me as to what wrong I commited and now you®
on the same amount without disclosing any reasons to me,

2, 1In 1969, as stated in m
money, not merely res-nullius i.e, no
stealthily in thief like actions,

y first volume of corruption released on 1-10-69
man’s property, but you® held it down as a prostit

but your® overt acts resembled that of day light robb
supply of lakhs rupees worth building materials for coaxial repeaters
Lucknow and Delbi, yous allotted tende

contractor and you® invited no bod
you® accepted from your agent?
officer incharge construction buil
or even see those bills.

along Nation
T to your agent”, who was neither dealer in by
y else to tendper either through Registered letters or th;
Tupees Rs, 50/- as security and Rs, 25/-
dings, you® accepted bog
I constructed Specim
bricks for such repe

as earnest money,
us fraudulent bills direct without

€N re peater with less thap 9.(C0 bricks, ycy®
these bills charp
't

il directly

=
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eople of india through

ts still in my possession
to be in the possession
prove the allegation, in
any body proves these
voluntarily accept any

v

hindar Singh Nila)

tion, without allowing
operate its sub-head
te venom and purify
nd eliminated, Those3
f grave yard of honest
liminated corruption,
caused by 17 transfers,
g voluntarily 4 years
of the fact that there
1 engineering qualifi-
or charge sheet or any
on 9-8-1971 without
re fixing my pension

you® treated public
te and raped it, not
rs and daccits. For
al Highway between

ilding materials nor a
ok N
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b get me killed through eight armed bad charactors

1 from them at the time of their arrest by the police

| how they had planned to prove to you® execution

ur!? to whom yous made over my charge of all camps

:rozepore, On midnight of 24/25-12-69, on my return

p, kept me without food and water tlil next morning

1ployee of post master Sitapur) restored life to me and

< me in Govt. vehicle and y .ué threw me out from the

up and left my half dead body in verandah of H.P.O.

iy Bareilly office, youé lifted me bodily and threw me

rs wete informed about all above incidents within 24
rou® and others in the court of Judicial Magistrate
yself struck of strength of your division Bareilly from

735 Km, away in Cujrat on transfer.

1s salary cheques, you® paid me none of my Tour bills
> salary for Feb. 70 you® paid me no pay advance or
l on Rail Patri to reach Mehsana without spending
for one year. You® and your associates having
eries and. Transfers, till, unable to bear any more
m, I sought my elimination to atleast die in peace.
lisclosed in next Pamphlet exploding farce of others'¢
the corrupts and cause them to restore my rights and
1f not, then why you' tell the people to become
suffer only far the sake of suffering. None of you*
n morality. Result is that, now immoralty reigns
lves in their fourwalls or join the main stream of
s to insults loosing all sense of self respect : May Almi-

1 of truthfulness and morality.

Sincerely yours

PR
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TN TNl HONOURADLIE NIGH COURT OF JUDICATURE ALLAHABAD AT LUCENC e
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Brit Petition lee ed 198C
Bl Nila : ews -‘u essee eessd Peutitionsr
Yorsus
taien of Indis amd ether: essse sese Oppesite perties
; A Appeal
= ( cos COA Rules 1965 Rule 23 (v) (a) )
- ] Part Vil )
ﬂ .
The Directer Jemeral,
Peuts and Telezrephs Deperisment,
Hew Jelhis
Thweugh #= The Ceneral Nemager Telecem e U.P, Girele, Hesratganj
Lucknew, end a cepy direct by rogde posts AsDe
Frens= M.Seliila 9 Bxe Aele Wireless Dehradun(Retired en
1004+1978) Roaident of 559K/ Bahedur Khers P0s
SUBJECT
i apyesl s per directioms ef the Weatble ¥igh Ceurt
of Yudicsture illghsbad et “ucknew in the “4Po143/76 listsd en 1643
1979 ( mnexure =1) sguinst the impugned evder of the Censral
Lo pansger “elecem PZr.Cirvcle, Lucknew, hereinafter referred te as T
- w,)' .
W enly, dated 31.341979( muexure=2) , net sliowiag the gppellant to
16- W .
P,DVOCP;QC‘Y)G . cress his secend efficiency bax at the stage ef a.tm/- Peity from
cOUR*’ ;
B‘Gﬁ 16861977

1. JNTRODUCTERY
Tele The CJi.Te having met icsued say erder , sllewing

sr preventing the appellsat te cress his first B,5, frea 1068472
cempelled the appellant te file writ petition Nee143 ef 76,

Tefellile ve Tnien of India snd netices te all cencerned were |

R R T I e <ee 30
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Invexure Heel12 Centd *o2

issued en 8.2,1976 en ite sdnissien by the aferesaid ceurt

on 442419764

Ted 0n 254241979, the sald G.}';'.T. gave undertaeking
te the ceurt te settlef the issue st departmental level, in
semplisnce ts which , he issued erders (eanexurew3) ea 13,3,1979
aliewing tle appellant bte crees H,7, frem 10,8,1972 at the stage
of 15990/« peme but vide his eubsesuent erder iscued en 31.3.1979
( sanexure=~2) he stepped the appellsat frem wressisg his 5,7,
at the stage ef Me1000/« peme frem 1,8,1977,

143 On 266341079, the Vea'ble ceurt havime sugsested the
the sppellont te meve an ameadnent te the aferesaid writ petitien
s the appeliant , en the receipt ef aferesald impuswed erder,
meved the amendment en 234441979, whereupen, en 244441979, the '
Hen'ble High Cowrt directed G,M,T. threugh his counsel te file
oountery affidavit within 35 weeks but the same wes never cemplied,
when en 164741979, the hen'ble High Ceurt directed the sppellant
te first make a demamd befere the apyrepriste avtherity fer relief
vefdre iscue of any writ eof Mandamus by the ceurt,
Hence the yresent sppeal, which mgy be ocnnmrod
on, amenget ethers, mx fellewing s
IX. [OUNDS,
2ele The appellent has alvesdy) reperted in grester
details verious cerrupt indulgenmces ef She N K Mathur M,
inelu ing defrauding of (evts by lakhe of rupeess tlhreugh besus
billing manipulated under the " FParce of se called MNiandi
Conference at Nainital in June, 1976, and & adn st Agras in March
April 1977 when he imperted a neterieusly cerrupt efficer , She
ZeAskhan from Allshsbad, whe ferced Sri Verna eut en 5.441977y in
tpapresence of the appellast, when slrd Verma wanted to stick te |
nis seat sp D.3,Phenes Agra fer enether 25 daye, till 30.441977
ghen he wes due te vetire znd She Z,A¢ Khan possed en begus bills
under the efficial seal of the appellant whe was them helding
lewful charge of the Cablec Snb.nﬁﬂlitlﬁt Sl tl?o #‘“

we 3‘
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Aanezure Noe.12 Centd Fo3

/ 27631977 te 140401977, =20d such beaus bills were pinced Wit he

.
w=eul the knewledge ef thef sppellant er his effice suberdiiates,
A linenan came dewn te Luckuew dsily te press om hush m oney

celliected illegully te She 7,7, Methur amd etiers, Thet libemsa

P i A BT Y e d L, S T VA Bavs B b B -
Chgrged gepug A Sudh Baewin helt feor 10 ¢ vZ 8% "Cisxre LUl

2ele It wis in the abeve backsreund the oh, Ho¥ Mot ey

s 10 satisly hie sense ef takimg revenge, that ho/ ssnipulsted

adverse entry fer the year 19701977 acaiast tie appellsat sand

got 1t gppesl,eriginelly semt ‘e yewr beneur, diveried te hinself
~ enly te beep it burrded till the sppellant retived ea 10441978

end sne yoor after till 16,3,1579 ( Ammexure «5) he vejected the

stme , enly te form en excuse fer his issuiny of the said inpumed

ovder duted 314341979, fergetting slltegether that he was

ezually under duty #m te imtimate hde decisien o the eprellant

withia 45 days of wubmigsien ef sppesl.

2056 ie rejected tre aferesald appeal en 2 greundsse
(i) That the appellant remained ea long sick leave
wnd (ii) That sppellant oporated ne advamce st all |
Beth of the abeve sllegatisns m.aro uatenable, oa ¢
(s) The appellant was gramted sick leave by the
departmental decters whe certified the seme egseatial fer the
resteratien oh his health,
~ (b) The recerd ef service at Agre will shew that
the petitiemer ,with 180 days of service eperated advance te

the extent of Ms24800/= and thore had been me cemplaiat frem amy

QUR Y suarter net gatt;ing sy advence frem the a;pellsat,
‘ The appellamt has slready made a declaratien te thdés
efiect that if he feiled te preve cerruptien reperted against
phe E KJiathur ne will aocept any punisiment,.

VTEREFOHE, setting sside of impugned erder ef 7,M.7.

daved 314341972, is prayed en, smengst elheres, fellewiag g

II3« GROURDS
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L3 innexure 12 Centds Ppéd
Gels Thet, thef Geverument having cuffered the retireument

of the appellant en 104441970, denuged jitaelf sf pever amd juriese
wdiotion te inflict pest retiremeat punishment en the asppellamt

gnd vary his pemsien, té his dinadvealsgs, reirsspectively frem
10861977y @epriving tie appelival oi nis vested right, te gt
poneier limally dstarmined after tekiag iate acceumt his cmsiug @
of B3, frem 10,81972 and then sgeda frem 1841977 at the stage
of 1e1000/= peme in the revised scalee The aypellient could net

be deprived ef his life lsag pensisasry bess{ite besides srrears of

say frem 1.841277 te 10.4+1978 am¢ sorvies gratuity in full,

~ 3e20 That aay erder resultlag ia & pecunisry lees te 2

govie Servant was set sa aduisistrative erder but » suasi Judiclal
order which ceuld eily de passed after fellewias Tully the priscipd
of Matursl justices The petiliser wis met even & Ceviefervamt ea
51979 when tie r;.zs.z"r. igsued aferesaid impugned erder,
3e3e That F,Re25 Sectien 1ii pege 43 (amnexures) had
ereated nandatery dﬁty en sri N;R.mthur te iatimate abeut sterpiw
the appellant frem cressing .5, frem 1.0.1977 ot an apprepriate
@ate 140014841977 oaly and by lesulsg such an erder 2 ysare after
% " em 314341979, whea tne appellaat had slready retired, he cemmitted

gerisus illegslity im breach ef statutery law,

3ede That the impugned erder, the 0,M,7, issued ia misuse
and sbise of pewers inm & celourable exercise ef pewer malicieusly
aud thus his fmpugned erder deserves te be set aside,

WHIRETORS, the sppellany respectifully praye that yeur

heseur may d»» sracieusly pleaged tes~

s \,;;-"61““\ 1) Set aside the impugned erder eof C.M,T, and allew the
ME prtitisner te sa desmed te heve oressed his DB, en 1.8,1977 at
ADVOCATEs ;

KNOW.

L HIGH COURT, Luc the atage eof 33.10\:}0/- pete te get full arrears of pay frem 1.,8.,1977

te 104441978, besides 1life leng peasien fully determined, and
sther cemgesusniial bensfits imcluding DORG payments dus.

ter your afereseid set of kindness, the appellamt

will ever remain grateful yours faithfully
aeh JoLy 1979 ( MeSoNTLA)

2 c*‘}}'




Wedt Petitien Nes ef 1980

|
|
|
1

BeDoitddln sesee srsee ssese JOtitioner

Yersus
Unien of Indis and ethers sesns senve Cppesite parties

LB %o, 13

NbG134 of 174741970
I T8 NOYOUR RIS NIGH couRT oY JUIICATINE AT ALT AR A

o s

LUCKNGY mewen ( Lnvormey)

Writ Petition He.143 of 1976

MeB Ml eosses Patitioner
Vs
Unien of Indis and ethers seves Uppe Parties

SRIT FETITION WHDER ARTICLE *226 OF TIm CONSTITITION oF INAT A

Lucknow dated July 16, 1979

HON'BLE U0y CRIVACTAVA o 3 &
HON'BLE KN, GOYALy J

(BELIVERED BY HON'BLE R.N,.GOYaL, J )
This petitien was filed fer g writ eof nandapus te direct the
Uniexz of India te allew the petitiemer te oress efficiency ber with m
effect frem 104841972+ learned Ceunsel fer the Taien ef Tndia hes
infermed ue that this relief has already been granted te the potitio;
~aer during the pondency ef the writ petitien., On bebalf of the
potitiener it was urged that ssether efficiency bar bas fallen due
from 148:1977+ 80 far as the same is cencerned me demend has yet been
made and the question did net arise st the time the writ was filed,
Accerdingly, ne relief ceuld be grented se far as the pregent
petitien is ceaceraed. The ether reliefs have alse beceme infrustueus
in view of the fact that the petitiemer has alresdy taken veluntary
retirement, frem mervice.

o8 T
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Aamexure 13 centd p.2

On bohall ef the petitiener it was peinted eut thet the
petitiener ceuld net appreech the sppellats sut herity 4in recwrd
te the cressing of efficliency bar which becems duve en 181977

dus te the pesdexcy ef tids writ petitiems If 28 , the sane coan

gles Lo repregented te the autherities vhich weuld censider the

e e e e e T IS R

©ane e

—

Avcsrdingly , the writ petitien ie diusissed s o erder ag

e cesip,.

adj' .{». ﬁ.%ivmt av&. J

HelloGoyal s de

Meeme o Copq
DR

A vocal E,

HIGH COURT, LUCENOW,
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In TG FREOUE ASLT

Wit Petition Wes of 1280,

'
¢

oS WHilla ssesn sesses  sssse Potitioner
Versus
taien of Indis sad 0t!8r G seces seseee Opsosite :mu;

ATIEORE Nee 14

INDTAN POSTS AN TELEGRACYS DEPsRmmAMT,

Office of the plvisiens] Eaginser Telegraphe , Tehradum,

L T Tl

Meme Ne.Pen/R=63/MM/130 Dated at Dehradun the 30,441979,

Ia sccerdsace with the Ghief scceusts BffAesr Teleces |
soceunts ( U,p,) Luckuew Nes TC /Pen/852/1033 dated 26,4.1979
sanctisn of the usdersigmed is heveby accerded for the payment
of pessien te Sri M,5.Nila Hxei,, 8t Be413/= (Peur Hunired
thirteen) and DA relief thorsen et Me35 percent fer the peried
fron 114441979 t0 30040197960 0s

The ameunt is debiteble te the Ieadw356moet
(pensienary charges )

Acceunte Officer
; i Telegrephe Engiseering Divisien
fitor Bos i Dol pdun,
m;_:ﬁ.t

ADVOCATE,
HIGH COURT, LUCKNOW,
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§1 THS HOWOURATLE HIGH COURT OF JUDIGATURE ALLATA®AD AT LUOKNOW,

weit Petitien Ne. . of 1980, iy
g;.a.!ﬁ.l& ssens T2 svese mptnent
Tersus
fniem of Indie and ethers seess Oppesits Partiles

IFFIDAVIT IM SUPPORT OF I WRIT PETITION

I o Mehindawr Singh Hila, aged abeut 56 years, cen ef
late Serdar Awrik Singh, retired dssistant Bngineer Telecraphs,
resident of 559K/6 Bahadur Khera Pest Office Singer Nager, Lucknew
de lereby selemmly affirm eand state en eath ss underse

1. That the depenent is the petitieser in the abqve neted

writ petitieon and is fully cemversant With the facts depesed therein

2e That the cemtents paragraphs 1 te 11, 13, 15 te 17, 25
27428 and 30-_m true te m,nn knewledge, and centents of
paragraphs 9,10412,14, 22 te 24, 26 29 and 31 are believed by the
deponent te be trus.

Be That the ceatents of peragraphs 18,19 20 and 21 are
of
true oxtrmte/the statutery law queted thereinm , smmexures 1 te 14
the

have been cemgared with/ eriginslsby the depement himself end ove

the true cepies of the eriginale. %’/‘/‘
m_% Depenent w fornam
15 o 261980 YERIPICATION ADVOCATE,

: H COURT, LUCKNOW,

I, MeSeliilay the depenent aferesaid, de hereby verify
that centents ef paras 1 te 3 abeve of this affidavit are true te

my persenal kmewledges Wething material has been cencealed and ne




part of it is falee, se hlp npe

VYerified this dayy the )5 th January 1980 in the

High Ceurts Cempound.
PR
A Y
Lucknewe Depenent Lo forn
. FtlAme) %
\Sth, Jenvexd 1980, BRI skl e
HIGH CQURT, LUCKNOW,
Selemnly affirped befere 20 R sesess
sos B85 seese U Srie Mehindar Bingh Sils
jdvecgte, whe is persenglly Imeva te m
1 bhave setisfied nyeself by examining
the depenant that he understands the
contente of this affidevit which have besn

read out te him and explained by me ,
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TN THE FON'BIE HIGT COURT BF JUDICATURE, ALLAHABAD AT LUCKWOW.

MeBeiila

v
Weit Potition Neld? of 1980
Admitted on 287451980

- RSRAEN Petitioner

1% Duiom of India threugh Secrotary
Winistry ef canmuniaaticms New g,eelhj.

2o The Directer Genmersl *osts and Telegraphs e A

Mew Dalhi,

e The general k"zm:?,{j)sr, Telecen 7,P, Incknew

4 Bhe MR Methar, @M., U.P, Circle Jucknews

Do e adun,

. m
5¢ The Divisionol Epgincer Telesraphs

.

&
In xe®

Writ peiitien Ho. of 1980 admitted on 28.4,1980

The petifiener aferesaid respectfully states as mderg-

petition em 28,4,1980 and erdered netices to be issmed
18

served te 21l the Covermment parties 1 te 5 above and their

3

acquilBnces ebpained en the or iginal cepy ef the Writ petitien

i Y |

sforeganid ere en recevds Jhetdfer (- PP {)Q’., “c:"‘ Litard
oA kB Bl Shkts ot |V U i)y Sk

S i obvx.ycj‘?(?k R e e W 4

Thie is for the infermatiomef the court enly

BT =

this Ten'ble court admitted the aferesaid Vrit

hat

cepies of the writ petitions have already been
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